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LEGISLATIVE ASSEMBLY 
Friday, 14th February 1947 

The Assembly met in the Assembly Chamber of the Council House ai 
Eleven of the dock, ~r. President (The Honourable ~r. G. V. ~avalallkar) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

RECRUITMENT TO THE NEW NA.TIONA.L ARMY. 

295 .• ](r. Ahmed E. H. J&1Jer: (a) Will the Secretary of the Deience De-
.partment please make a statement in the House on the present. state of the 
Indian Army 1 

(b) What progress has been made during the year 1946 in the matter of 
reoruitmentto the New National Army? 

(c) What was the tOtal strength of the army on the 31st December 1946? 
. (d) How many officers and Non-Commissioned Officers have been recruited 

during the last year? 
(e) Do Government propose to increase the scales of pay of all ranks thul 

encouraging recruitment to the Armed Forces? 

Mr. G. S. Bhalja: ,(a) to (d). I assume, ,Sir, that the HOllourable ~eDlber 
is referring to the strength of the Army and is not asking for (l statement on 
all its aspects. On this assumption I would reply that recruitment to the 
ranks is on the whole satisfactory, in the majority of cases the recruits required 
having been obtained during 1946. The total int.a.ke of recruits wal 24,800. 
Th~ approximate strength of the Indian Army on the 81st December 1946 W8I 
793,000, including non-combatants enrolled. 

Non-commissioned officers Rre not recruited but are promoted from the 
ranks. Out of a total of 3,524 applications by Indian Emergency Commission-
ed Officers 1,282 were selected for permanent commiasionl up to the 1at Decem-
ber 1946. The recruitment of new officers has not yet heen satisfactory. At 
regards applications from civilians for entry into the Indian Military Academy, 
4,438 applications were received for the first three courses, out of which only 
.58U were found suitaJ>le for selection. 

(e) The question of pay for the Army of the future is at present being con-
siderp-d by a Committee whose deliberations cannot be complete until the Pay 
Commission has reported. _ 

Mr. Manu Subedar: May I know whether recruitment of the common soldier 
has completely stopped in view of the fad that Govemm~~t are demobilising 
and also whether the recruiting agents who were paid heavy feEll during the 
'Wilr have all been disbanded? 

:Mr. G. S. Bha11a: This question has been raised more than once on the 
floor of this House. I have explained that the Indian Army has beEln recruited 
on a voluntarv basis and therefore alJ -those who are due to be demobilised 
cannot be detained in the Army -against their will. Again, Sir, . thp,re are 
regular wastages in the Army from year to yeRr owing to various causes such 
as death and retirement and to make up these wastages-recruitment h88 to 
proet'ed even in peace time on a regular basis. 
. Kr. Manu Subedar: Is it a fact that demobilisation is taking place of those 

. soldiers were recruited during the war and who did good work and that new 
'recruitment is going on in some other fields instead of those soldiers bem, 

.( 593 ) 
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taken, because Government do not want this particular type of soldiers from 
Madras, Orissa and ot.her places from where they were taken? 

lIr. G. S. Bhalja.: If the Honourable Member puts a. specific question aa 
regards the class of men who are being demobilised against their will and 

• whether there is any place for their retention in the Army, I shall certainly 
answer it. The Honourable Member's question is too general to enable me 
~ give a specific reply. 

Dr. G. V. Deshmukb.: Is there any communal principle applied in the case 
-of recruitment, or the principle of classes such as martial and non-martial. 

Mr. G. S. Bh&lja.: I have said more than once that the distinction between 
marfial and non-martial classes, if there ever was any, has been abolished for 
eve.-. As regards communal representation, there is no such thing as a. fixed 
quo~ for each community in the Army. But, of course, the Army comprises 
of men who volunteer, arid care is taken to see that fair representlJtion. is givea 
to the various communities. 

Kr. Ahmed E. B. lafler: In view of the fact that Muslims are not receiving 
thei\' proper share of representation in the higher ranks may I ask the Honour-
able Member whether he would consider the desirability of fixing II certain 
quota as they have in the Central Services, like 25 per cent? 

JIr. G. S. Bhalla: No, Sir. As regards recruitment of officers, Government" 
has never made the recruitment on a communal basis, and I do not aecepi 
the insinuation, or rather the suggestion, that the representation of Muslim 
officers in the Army is not adequate. 

Mr. AlLmed K. B. oTa.trer: Mav I ask whether it is a fact or not tha.t in the 
matter of N.C.Os. and V.C.Os. "the promotions and appointments have been 
on a communal basis, ",md, if so, why not for .officers? -

Mr. G. S. Bh&lja: These are promoted officers. I must ask for notice, Sil'. 
Sardar lIIangal Singh: May I ask the !Jovernment of InLlia to a.ssure this 

House that recruitment to the Army shall take place only on the criterion of 
merit so that the Army may be a good fighting machine and that no provincial 
or communal considerations should prevail 'in this matter? 

Mr. G. S. Bhalj,..: We hope that in future the Army in India will excel the 
good name that it has earned in the past, and for that purpose merit and 
merit alone will b,e the criterion for appointments of officers. 

Mr. '!'amizuddln XhAn: Will the Honourable Member be pleased to sta~ 
what the policy is regarding the mlJiutaining of purely communal fighting units-
whet1ier certain regiments are purely Sikh, purely Hindu, or purely Muslim 'J 

Mr. G. S. Bhalja: That, Sir, is & different matter. There are certain units 
which for various reasons are composed of one community, for instance, for 
purposes of food, for religious observances etc., and these units have been 
composed on a communal or class b&&is; but there ia no fixation of a quot. as 
luch for each community. 

Mr. Tamizuddin Khan: Will the Honourable Member be pleased to l?ta.f.I 
how many purely Hindu units, how many purely Sikh units and how many 
purely Muslim units there are? 

Mr. G. S. Bhalja.: I must ask for notice, Sir . 
. )fr. Jbnu Subed&r: May I know whether Governmenll have examined the 

IchemE' which the Honourable Member described? That was the Bcheme on 
9Vhich the previous Governments acted, nEmlely, that they wanted to segregate 
lIle people by community. May I know whether this Government is eumiJl.. 
}n~ the proposition that in future every unit will be inixed and will eonaist 01 
!ndians without any distinction? 

Y. Q- 9. Bba1Za: ('70~rnment will consider the luggeation. Bir. 
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JIr. Ahmed E. H. J&ffer: May I know from the Honourable Membel' 

yhether it is a fact that the Members of t.he present Selection Board ~ 
IIPpointed on a communal basis whereby there is no. a single British ot'li~ 
on the Boa.rd? , 

Mr. G. S. Bhalja: I strongly repudiate the suggestion thai; the appointme~ 
of officers in the Selection Boards is made on a. communal baaia. I still mOll 
stroilgly repudiate the suggestion that any particular community has been 
deliberately kept out. 

ASSETS OF INDIAN NEWS PAllAD:I: .AND INYOBIf.ATION FIu.t:e OY bmu 
SII. ·SeUl Govind D .. : Will the Honourable Member for Information anel 

Broadcasting be pleased to state: 
(a) whE'ther it is a fact that. the assets of the Indian Newl Parade and 

Information Films of India including equipment, studios, film negatives waG 
IIOld by Government to a private concen); 

(b) if &0, the name of the private concern to whom they were sold; 
(c~ whether tenders were invited befOl'e this sale was finalised; 
(cl) the amount received by Government by this disposal and the amoun( 

.pent by them in purchasing the equipment; 
(e) whether any monopoly of making Information films is linn to the CO'lY 

cern to whioh these assets are sold; • 
(f) whether it is a fact that when the sale was effected circulars were iSlued 

to various Provincial Governments that they would receive th. same conce~ 
lions from the concern which has purchased the assets as they were receiviIlJ 
from the, Government of India; 

(g) whether it is a fact that no such concessions are being ginn by the said 
ooncern to the Provincial G'overnments; and -

(h) whether it is a fact that Government are considering a propOEal to 
revive the Information Films of India? 

The Honoura.ble Sardar V&1labhbhai Patel: (8) and (b). All the aquipmenS 
of the Information Films of India. (including Indian News Parade) was sold 
by Government to a commercial firm, the CentnrI Cine Corporation Ltd. 
Information Films of India possessed no studi08 of their own. No negativer 
weTe sold to thi! firm. 

(e) ~. 
(d) Government received Rs, 1,66,371 from the lale of lntOl'Illation Film.t 

of India's equipment, The original cost of tfte equipment ...... Its. 1,95,000, 
b,tt the book value at the time of sale, after allowing for depNeiation, wa~ 
about Rs. 1,41,000. 

(eo) No. 
(f) The Government of India were no~ giving any concessions .. Provincial 

Govpmments when Information -Films of In~. was luncti-onin" .or WAS • 
circular iflsued u st.tei. 

(g) Does noi arise in view o. (f) aboft. 
(h) Ye.. 

Seth oo.tad DaI: Is it a fact, eir, that this equivrnent ". HId by til, 
,previous Gonrnment and n~ 5y this tlovernmen" 

'!'he B'DDcmrable Sardar V&1labhbhai Patel: It is & fact t1lr.t it was solel 
by the previous Governmen •. 

Seth Oovbld Du: Is it II fact), Sir, that the book value that WIllI IftOWD waa 
not according to the market value but was the one after depreeiatIon, and thai 
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ill reality the market value of the equipment was much more at that time th8ol;l 
what is shown in the book value? 

The Honourable S&fdar Vallabbbbli Patel: .The market value may have 
beeJl more at that time. Much of the equipment is said to be old and in e. 
bad condition. Mr, V, Shantaram, an independent film producer offered 
Rs. 1,15,000. The Central Cine Corporation now want Government to take it 
back, but we are ,not anxious t{), as we can buy cheaper and better equipmftDt 
in the market if the Information Films of India are revived. _ 

Seth Govind Daa: Are Government aWIJI'e that recently the Central Pro-
vinces Government wanted this concern to take certain films_ in that province 
and they quowd exorbitant ra.t-es for the inquiry which the Central Plovinces 
Gcvemment made? , 

Mri ~l!Iident: How does this arise? 

Seth Govind Daa: With respect to clause (f), 
Mr. Ahmed E. B. Jaffer: With reference to part (c), may I knew the 

If'lls011S why tenders were not .invited before the sale w~ finalised? 
'.!'he Honourable Sard_ Vallabhbhai. Patel: I understand that tberewa. no 

t.imb, The cut motion was moved in the Assembly and passed; after which 
there was not much time to ask for tenders. . ' 

Mr. Ahmed B'. H. Ja.trer: There W!lS sufficient ti'me, because the cut mot.i~ 
,.,..a'8 passtld in March . 

. My. Pre8tdent: The Honourable Member is arguing. 
_ Shrl Koha.u La! S&kBena: May I know whether inquiries were made from 

Provincial Governments whether they wanted this equipment? 
The Honourable S~ VaJlabhbha.l Patel: An offer was made by the 

Bombay Government after the contract was entered' into. From that I iDfer 
-that an inquiry was made. 

IIr. Ahmed K. H. J&1Ier: Was this equipment sold through ~e DispouJa 
Dirp.d()rat-e of the Government of India or W9B it sold directly by the Informa-
.til.,] Department? -

'ne Honourable SardAr V&UlOhbhat Patel: I think it was BOld direct. 

DOLLAR POOL 

29'1. *Mabarajkumar Dr. Sir Vilaya Ananda: Will the Honourable ~e 
Finance Member be pleased to state whether Government propose to notify 

a to His Majesty's Government India.', intention to get out of the Dollar Pool f 
Tile mmourable Mr. Uaq1J&t .All Kh&D: The termination of the Dollar Pool 

Bmmgements is one of the ma~ters bound up with the Ster!ing Balance nego-
tiatio1;s which are now proceedmg. 

Mr Manu Subedar: Now that the sterling balances negotiations have pro-
ce£.ded· some distance, may I know wheth~r this particular ~tem h8R not bee.n 

- di5posed of, in view of the impending arrIval of ~he date m July when thIS 
has to end and the preliminary arrangements whICh both Governments may 
have to make? 

The Honourable :Mr. Liaquat Ali Khan: As has already been stated the 
I:.egotiations a.re of 'an exploratory natu/e. . t 

Mr. Manu Subedar: If the negotiaiions are merel.y of an expl?ratory ~ature. 
by what process and wilen a decision on .the questIOn of IndIa s place m the 
dollar pool, which Wf' all want to end, WIll be taken? 

The RoIlourable Mr. Liaquat AU lthan.: Sir, _ I am hoping !'hat the nego-
Uations will be finally concluded in the near future. 
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COlfVICTION or CENTRAL GOVERNMENT SERVANTS UNDER S:ECTION 161 INDIAN 

PENAL CODE (BRIBERY). 

298. *)(r. Ahmed E. H. Jaffer: (a) Will the Honourable the Home Member 
be pltlased to state the number of Central Government sdrvants of all grades 
who were tried and convicted under Section 161 Indian Penal Code ~Bribery) 
during the last five years? 

(h) How many of those convicted were (i) Members of Indian Civil Ser-
vice, (li) the Indian Police, and (iii) Other departments of Goven1ments 7 ,-

The Honourable Sardar V&1labhbhai Patel: (11) and (b). I have information 
only regarding the cases of bribery investigated by the Special Police Establ~h
ment during the last five years. The number of Central Government servallts 
tried under Section 161 of the Indian Penal Code was 294; of-whom 203 were COll-
victed. Of those convicted, one belonged to the Indian Civil Service and the 
rest to other ~ervices. No member of the Indian Police was convicted. 

FOREIGN PuBLICITY SECTION IN U. S. A." 

299. *Seth Govind Das: (8) Will the Honourable Member for Information 
and Broadcasting be pleased to state the amount that the Gover:nment of Indi. 
are spending on the maintenance "of Foreign Publicity Section in the United 
States of America? -

(b2 What is the reason for the continuation of this Section? 
(c) tn view of the anti-Indian propaganda carried on by this Section in the 

past, do Government propose to consider the advisability of replacing its per-
sonnel in the near future? -

The Honourable Sardar Vallabhbhai Patel: (a) The budget provision for the 
Indiun Inform!rlion Services for the current year (1946-47) isRs. 6,30,800. 

(b) and (c). I am not concerned with what happened durmg the regime of 
the Fevious Government. As the Honourable Member is aware the first Indian 
AmboR8ador in Washingt{)n has now been appointed and Government would 
consider the future of this service in the light of such views as the Ambassador 
migh!. formulate after he assumes charge. 

Seth. Gavind »as: What are the qualifications of the present Director and 
Deputy Director of this. section? 

The Honourable Sardar Vallabhbhai Patel: I do not know the 'qualifications 
of the Director but I asswne that Mr. N atarajan has considerable experience 
of j(mrnalism and was holding high o:fftces in various PIIPe1'!l.. 

Seth GOvind »as: Before the present Governmen~ came into power, there 
WclS ltlt of anti-Indian propaganda and this section helped that sorf! of propa-
ganda.. Under the~e circ,umstrmces will Government consider the advisabi!ity 
of overhauling the whole section of foreign publicity? 

The Honourable Sardar Vallabhbhai Patel: I believe the staff served the 
la.te Government loyall:v and they will serve the present Governmen1l as loyally 
as they served the previous Govern men •. 

UTILIZATION 011' STUDENTS AJ'TER TJCC1INICAL TRAINDl"O. 

300. *Seth Govind Das: (8) Will the Honourable Member for Education 
plea.se state how many students sent abroad by Government at Government 
expenditure for technical training have up to DOW returned after completion 
of their studies' _ ' 

(b) How do Government propose t.o utilize the valua.ble knowledge acquired 
by them? 
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,..Lt ,L ~),; ;S hJ""-I )~ ).M-~ (,-I) : ')I,T rW1r.I \.i,,.. J-w,;i 

-l~ ~ I)~ oj r~ ~I w:,; ~,....I,L ~ ~ ~ 1:11 ~ ~ 
IS ~ u-'~ ~ iJoJ ~ 4$ ~ .J.I 1. ~ ).~).M- , 'u~,J cfr (u-l) 
,J-W:.. ., ~ ~ ~ u~ ~ u,x...,.c:c.. 1.S''4r' "f IS;}"" oJ ~,.. J"~f, ., ~ .n t'i,..~ ~ 1. c"" c,J., "I -~ 0"~~ ~~ ~~ .ll.!;S J:..I 1. I:1f ~ 
J:J ~f t=!" J ~i J.'i r~ ~I ...r' .Ii ~11S ~ ~f ~ ~) crt J:..I 1. ,L~ 

-ut" ~u.. 
The Honourable Maulana Abu! Xalam And: (a) None of the Overseas 

Scholars sent abroad by Government have so far' completed their studies. 
(b) 'All the Overseas ,Scholars are expected to be employed on their return 

by the 'Central and Provincial Governments concerned ir. gll'Zetted posts on 
80me suitable work connected with the various plans of development. 

&J.x.tl w,J t=!" 1S~,s ~,s ~ LI.1:.t I.l )~)'* 4S : U"',) olJ..!~ ~ 

r ~ .J.I, Li ~I, ~ ~ ~Ili ~ ~ 0"~ 1:11 ~ J:j ~ 
Seth Govind Das: Will the Government please state how many of ~e 

, Icholars sent abroad are expected to return soon? 

-~~ ~,; J:..I 1. ,-",I : ')I,i rW'r.' \.iJ,.. J..!,;i 
The Honourable :Haulana Abul Xalam. And: Notice is required to answer 

that ,question. 
Shri D. P. xar'inarkar: Is the Honourable Member aware of the fact t.hat 

in the case of some subjects, for instance, micro-filmlil, there are no corres-
ponding facilities in India for utilizing the services of the scholar after his 
~rn~ , 

-.:~~ ~,; ...stl .JJ 1. u-J : ')';i rW1r.' \.il,-. J-w,;i 
The Honourable :Haulana Abul ltalam And: Notice is required to answer 

thii question also. 

r1" ~u, ~~ IS J. ~ I.X.t I.l >+- ;~4S : LJl:!... ~ Jt!o.W ,r-.. 
4S t§ J- X ~W IIl,s )~ .Jl 1.~' ~, ,-",' ~ .J$ ~ )~ ).M-

r~' 
:Mr. Slddiq Ali Khan: Will the Honourable Memher please state whether 

the ratio fixed for the minorities was ta-ken into consideration when the scholars 
were sent abroad? 
~,-)Lt ,-",' IS d 1,.- r,.t- ~ ~)~ ~ : ')';i rW1r.I \.iJ,.. j-t,!,;i 
.: ~ ~ ~ ~ ~ ~ ;-,,.... X )t» rlP. IS t=!"' ~ ~ 4S) t!.t.t) ...r' ., 

The Honoura.ble :Haulana Abul Xalam Azad: I have been infol,"IIled by the 
Department that the same ~at.io, a~ is commonly observed in the senices thst; 
is, 25 per cent. has been observed here also. 
~', w,J t=!" IS r.,t\.q. l.t1.X.t I.l 1.,s ~Lt,.... 4S ,: IA-~ ,I'),.... 

r ~ ~I.q. IS" ~;J.. oj ~ 1:11 J. ~ 
Sardar Kangal Singh: Will the Honourable Membt>r please state if all that 

8cholars wbo return from abrolfd will be provided with jobs? 
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Sri V. O. VallL girt Gounder: I want your ruling on this point. I raised 

thir point before. The Government Member may talk in Hindustani but ~ 
other members who know English should speak in English. I should like 11!) 
h&. ve your ruling. 

)(r. President: The matter requires further consideration SO far as tht 
pcs:tic.n of the rules goes. The Honourable Member is aware that illere was • 
fuggestion in the form of a question in this House in the last session to amend 
the ruies and that matter is under consideration. So, I do not think I should 
COLlmit myself to this or that view, till a. final decision is taken by this HouB4 
as l'(·gards the language which is permissible. 

Sri V. O. Vellingiri Gounder: Ma.y I submit, Sir, that until those rules Br4 
framed, a tra.nslation may be made of these supplementary questions and 
answers which are put in Hindustani? 

Mr. President: That translation will be printed in the Debates. 
~ LoSo,) ~ ,s ~ d ~ ~~ uS ~f : 0,)1;; rWIt!' lill,... J.w,;i 
clo,) ~ ~I ~ u~ ;.; el4-! U"I ~;l'o,) I.::t-ti ~i ~.:f!J -..) ~ 
4.1"1 loS ~ I.t>,,s ,,. X ,-",' ~,~ ,,' ~ ~o,) J. ~ ~ ~,.,6j~ LJ""r!X oJ,-

-~~ uS ,~ ~tt- "I ~ ~ L) .... 
The Honourable )(aulAna Abu! .KaJ.am Azad: It is h9ped that all will bt 

r ro"ided with jobs. I will, however, dnrw the attention of the Honourabl. 
Member to my statement given a few days ago to the Press Conference. ~ 
Department is also considering to create some further facilities in this connect 
tiUI1. • 

L>!-''l..'''; ",~ ~; uS J.U! ~ ~IJ ~ y~ l~ : ut~x LoS)- ~,... 

v!~ ,"t ,~ I, do~J ~ 4$ J-- lJ.t~, ~ ~ ~ ~IJ,,~' ~ loS J 
-I>- 4- It:S ~ rlJ<ax;, .JJ 1.. elf I.IJ~ ~ ~ ~ 

Sbrt Sri Praka8a: Will the Honourable Member please take the trouble to 
state the number of scholars who were granted scholarl>hips hut could not b~ 
'Sent abroad because no arrangements could be made for them? 

1..1, y',,, ,,' ~~, ~; uS ~o,) y'~ J. U'~ : o,)';i rW't!I lill,... J.w,;i 
~ V~ ~,i ~ ~ "-'.!,-.I ),' ~I ~ ~ ~, ~ u,.t.u... cJf loS ~ 
.~ ~ ",-,4,-",' do) -I>- J-- L)~~ oW,... ~ ~~ c....U.zI ,s u,...L: ~IJ" 

. . -~ ~ !.So,) J.U,r, ~, ..) vJi ~ ~r u~,'rtl 
The Ronoura.ble )(auIana Abul Xalam And.: I gladly tR'ke the trouble to 

-statp that owing ro difficulties met ",-ith in England and America. some of· tht. 
~cholarf- could not be sent but thev were warned of the obstacles that werf' tit 

,{o 1mI.' in their wwy. " 

r JJ.,.. rL: ~IJ" ~ C"-I!' : utb'x LoS"'" LoS}-

'Shri Sri Prakaaa: What could be the number of such scholars? 

-~~ ~,; .4J 1.. ,-",' : 0,)'5; rl1(J/t!' liJl,... ~,;r 
'l'he HO!lOUl'&ble Kaulana Abu! KaJAm And: I want notice to answer that. 

qnC'stion. 
_ o~ ~~-! ,..4 rL: ~IJ" ,.,. d J. ~o) y',,. £! y~ 4S : ,-",10) .~~ ~Y 
.~ .H-t J.4$ u .... , ~ ~ loa! r ~ .,.. r1Jl..x.i' ~ 'is!~ u.w ut.t.,!).if ~ 
Jt!! 1J'-tI. .j ~ 1.. .J ~ &J ~ 1:.14 U"I~' -~ ~ .,.. y',.:i. ~ ~tc.. 

r .t"'+ r ~,; ~ J.1! ~" fJ1 4 ~ &:f- -i J. ~ 
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Seth Govind Daa: Will the Honourable Member ple!lSe state whether or no. 

pr(\p~r arrangements for the boarding and lodging of scholars sent-abroad could 
be made when food situation in those countries had so much deteriorated? If 
Icholars were sent abroad without giving due consideration to this fact it is 
possiblE- they may have to be called back. I, ", .:! ''; ". ~ ')~ ,-",' ~~ .J.. ~)~ : ~';i ~WI,.r1 tiJ,... Jw,;; 

-~,s ,,. X ,-",I ". ..! ", .J..~ ~ ~ L..S..lf 
The Honourable Jlaulana. Abu! Xalam. Azad.: The Department has given 

full considerlftion to the point and a committee is to be set up to .further COD-
I1de~ it. -

ALL-INDIA TECHNICAL INSTITUTE. 

SQi. ·Seth Govind Das: (a) Will the Honourable Member for Education be 
pleas~d to state whether it is a fact that fl. committee was appointed to con-
aider the question of st'tting up of an All India ~echI1ical Institution on the lines 
of the Massachusetts Institute of Technology? 

(b) Has any report been submitted by the said Committee; and if so, 
what steps are Government taking t.o implernem the Committee's recom-
mendations ? • ' 

~ ~ i ~I:y D ~ ~~ ,-",I LJu; (,I) : ~I;r rWI,.r' liJy Jw,;T 
~ .I,)~ ~ '-*'" ~ ~ ~,~ ~b' ~~T ..dl, ~~ ~ JJ i LJ~>' 
~ ~ U-I ~ ~4tl ~ ~.i.t' Wo.!1 IJ'~ I.l..'t!I ....; t' '''''0 &:l.. .J.. ~.w 
~~I 1. d,.u ~ IJ'~ L:Jtt...,~ D 4J li,s ,4-, t!'- X =~ ,-",t 
j~ L:J",u U'~ ,1- ,,1 u~ 1. ,,~,tl JslDI ,~ ~t~ .... :.$ ~IJ ,~." 

.~ 1. ~3.i Ma.ssa.ohusetts Institute of, 'laohn.)bgy 

oj.!.) ....-.... -::.. Lft,. ~)~) U-' .:! U'~ ....,a..~ ..:.o)Yo, u-i4-0)tl ~!' .J.. U''t. • ..s ( do ) 
o .~ ~ ....; 1J'~.:.,tA-

U!' LJ~" ,.i; '-'.!I ,y.:l::- J~ ~\J ,)1..)1 1. ,,~)., Jsll:I ,t~ f t::!! rS (') 
i.$~ ol."~ ~ U':I:y ,,~,~ -..ft. ~~ ~I ,,1 ~..) w.:1-1,)~ y)~ 

.~,., ~,,~ JJ 1. J.,s ',Yo .; =I..!),~ 

oUI"~ !JIIi 1. Ll'"f I..! ,Ill I,) A ",o\o<t~ 5, ~,t..,. 4~ ~u 5)'." ,1- i.J'!A Y)Yo ( r ). 

~ r'IJ ~'i ,-",' 1. u-fl..! ~ 5, "~ 4:S r'IJ ~ ~ 5,'." ~ (r») 
.rS ,.cl ~~:tT li,s ~,,.:. U'1Il "'tj \.... 1. 5,1..)1 ~,~.; ~b' ,-",'-"~ 
_,4oJ. ,Ill ~< .. ,. ol.t1- ,;,).\ ..... 1- ol.'~ 1. ",,<ts' ,; .5 ... t~ \.tS' &.j ,-:!I ~ ~" 

.;~ \,e.,,s ~tJ 11,'." Jr) 

fY .; ,-",I ..! 0'~ '-'.L-e .::.I",..; I.S)"; ,1- U'~ u,#~~1 ~ ~,J u-I ( ,... ) 
UJ')J.~ ,~ ,JJ 1. LJ,$,JL:Jf t::!! ,,» L.:l·~ . .:..,t". l~ ')Yo ~ ,,» 
. r'J f ,,.; IS' Ji~' 1I~.,r ~ ~ ~~ li,s J..-b. ~>' ~ 

"~ \,e~,s 
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i.. W~ ..s-+.W)}I I:)l,.,-},.... 1.. 1:)' -~ 1.. urjj)t..Jl t!!! .j,,=...,..1 (0) 
1"'>' .JJ i.. u})f.l' 1:)1 .doli"- ,III ~ }{),J., w:~ rlll&Xil ~ yl4i 
f~ .~li'" J:S )~ .)J~ t!!! .,).1;>. ...,..)~ )..w )}r J+-i~ 1.. u~ 
Li,s -~b.. ~~ ~ .dl, .illl L.Ui '-:!f ~f ~~ Jp.-. ~f~I ~ 
Interruption .,.. LxeS) ~~ ~ J.U., ~ 1.. u»'llr ~ ,i" J.t,~ 
~ ~)t~) ...,..r .~ r,.. ~~ rX~ yf~ r}.~ ..stlf It ~ uL-
~ ..s~60..s ,s)'- .~ ~"i'" u~ ,,~),,~ Jt.~ 1.. ...,..j~ ..s~~ ~I 
ls!.lil J .~~~;} r'J ~)tlll ..s"Al"., 1.. d:.i'")1l ~r )l7 IS ~ L.I')lR-
rlJ .JJ ...,..r J-i,s ~ .~ 4-',s ),l!>J.,. J. L1~~r ~ )u J-i,s . 
J..J,s .~Il i,,..t- ~ t!!! r~ ..s~ JW wi'" ,s ~~ IS uti ~ 
Il,~ jU7 ~ 4 .JJ J.. U})IIlI 1:)1 IS ls!1l ¥)~ ~ U ," .s:..t..J... ...,..r J. 
.Jl.,. ~ 4 ~ IS ~,s )~} t!'- ~ ~Lt U"I ¥, .~,s J-i,s 
..w;~1 u~, .~ ..?- J.. u4-i'-' uJ» .JJ 1.. f~ U"f U~) 
-.~ ls! ~~,I) Il, ... ". ~~"r ~)fllr 1.. u,u ..s"J.AJ.,t, -r!;oW ~ 

_,1# .• ! Jh 4$ ~r ~ ~ J.. L)!~W- ,i'" ,J.J i. f~ 1.. t!,.-.!) * 
~ ~ ~4 U~} }:!~.iJr LJ"~ ti'" IS ~~ ~Il ~ ,s I.:JLt U"I i. U"1 
rW ~ J. ~).} uIJ,.. ~i )~ ,JJ 1.. r~ U"I L..J; u4$ ¥, ~ 
~. u.i!I),s 1.:Jl,.Uu.if ..s"'.~ yl ¥} ~~ d,s )~ rl )t1' rlA ~~)u._ 
wl . .Jli" ~Il ,s flJ .)J~ ~ ~,s U»IIlI ~ ,,1 uJ.)~ lSI.;; 
uS J~ ~Il ~f "..!..#- ,.. Io.:--lM ~".,~ l:J i. u»1"~ 
~ ~'»~ ~ J~"r ~ ..s}~i 0~" ~)Lt U"f .~ u.i!I) ~. 
,s ~ i. u»,.,f u,J,1l 1:)1 fili'" ~1I ~ ~~,.. ~.)Ji"
»r ~ l!$ ls!1l ,s)~ ~ .u..a L... ~ ~I .JJ 1.. ..J.!1l ~:;~ 
t J,f"" ~ , c I 'f"V ~ uti ..s)}~ f) , . .JJ i. }!...-J uS ¥,I.,I uJ.)~ 

. .~ ~ ull,s J..U 0;" ~ i. ~ i. 
The Honourable :Maulana AbU! Kalam Alad: (a) Yes. With a - view to 

ensuring an adequate supply of technical personnel for post-war industrial deve-
lopment in the country, an ad hoc committee tSarker Committee) was set up 
by the Education Department in the beginning of 1945, to consider the estab. 
iishIP"'lt of high-grade technological institutions in I~dia on the lines of 
Massachusetts Institute of Technology. 

(b) The .committee have submitted an interim report in which they have 
recommended that-

(i) Not less than f01,1r Higher Technical Institutions, cne in the North, one-
ill. the East, one in the South rmd one in the West will be necessary to satisfy" 
htdia's pQSt-war requirements. 

(ii) The one in t4e East should _ be set up in .or near Calmltta at an early. 
~k. . 

(iii) Establishment of the Western Institution which should be in or nea.r-
Bombay should be taken in hand concurrently with the Eastern Institution 01"' 
failing' that as soon after as possible. 

(iv) To satisfy the immediate needs for engineers generallyimd for those-
with specialised training in Hydraulics in particular, the engineering nucleus 01 
tha -Northern Institution ehQuld be set up wi11hou~ delay..· -
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(v) To ensure the proper planning of. buildIngs, equipment and courses oi 

study, the Principal and Heads of the Main Departments of these institutiont 
Ehould be IrJ>pointed and the services of an architect with experience in ~f 
,planning of technical institution secured at a sufficiently early stage. 

A copy of the report iii placed on the table of the House. t 
The recommendation of the Sar1i:er Committee in regard ~~e esiablial. 

ment oI the four Higher Technical Institutions has subsequently been endorsed 
by the All-India Council for Technical Education, which hat. been set up 1;q 
advise the Government on matters relating to higher technical education. Tht 
Council, however, recommellded that the exact location of these institutiOn4 
should be decided by the Council itself after taking into consideration j;h( 
Ipcilities availlJble in the locality, the existence of Engineering, Technical and 
Technolqgical Institutes, University Colleges, and research facilities and th, 
particul4r industrieli existing in the area concerned· The Government have 30-
eepted these recommendations in general and are taking necessary steps tQ 
·establish the Eastern and the Western Higher Technical Institutions wit,h the 
least possible delay. Possible sites for the iustitutions have been inspected aDd 
tlle.r final selection and acquisition will be expedited as much as possible. 
Nucleuf:; staff for planning of bot,h the institutions h~ also been sanctioned and 
·r.ecessary financial provision for construction of buildings for the Eastern In.ti-
iiute IS being included in the budget estimates for 1947-48. 

~,s ~~f i Lmfo)f ,., ~,J &S t..!1,.."; "I! ~f .,!.' ,~,... " lJ"f;) .w.,$ ~ 
.•••...• , .•• A ~) ... ~,... wi., 

Seth Govind Das: The Honourable Member· has just said that it was under 
·consideration to establish four institutions . . . . . . t 

Sreejut RohiDi Kumar Ohaudhurl: On a point of ordl-r, Sir. You had 
,passed a ruling that if II Member has once spoken in any language, he should 
·OOntillue to speak ill. t.hat language. My Honourable friend Seth Govind Daa 
knows English and he speaks in English. Why should he speak in Urdu? 
Doel> he mean to say that the Honourable Member for Education does not 
un<lerstlllld English? . 

JIr. President: As I "aid before, this is a matter which requires consideration 
and when ·the Honourable Member for Government is speaking in Hindustani 

An HonOUrable Kember: It is not Hindustani. 
JIr. President: Whatever it is, I would call it Hindustani. If any Honour-

able Member wishes to put a question, he must make himself ea"ily unde~ 
standable to the Honourable Member for Government. I can see the diflicult~ 
that, some Honourable Members may not, he a.ble to follow the questions and 
,tInswel'q. I do not claim to understand fully every word that has been spoken. 

:Dr. G. V. Deshmukh: I do not understand a word of it.' 
Kr. Presldent: That is unfortunatE'. But if an Honoura.ble Member of this 

"'House hBS got the liberty of speaking in his own language, I find it diflieull 
'imnlediately to come to the conclusion that any Honourable Member whQ 
,wishes to put a question to such all Honourable Member should not be per-
mitk-dto address that Honoumble Member in that particular language. But, 
as I said, this matter requires considerntion and the whole question of the 
language of the House is under the consideration of this very House, on a 
question raised. So, I should not like tQ complicate the situation further by 
~iving any ruling on the legal position as it stands today. M.OOr all, if the rules 

·:tNot priI!ted in these ])ebat.. Copy placed in the Library of the House.-Ed. of D. 
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6f tLe .h.01.ibt:; are i0in~ to be changed, it will be an 'advantage l.o }I,ve thia 
pract,ice for Bome time in order to realise how far t·hat change will, on the whole 
be, conducive to the conduct of the proceedings in this House. That is why 
I said that I would like to postpone thE: consideration of this subject for some 
fime, till the qUeiltion of the amendment of the rules is decided by this House 
itself. ~ut I can do onE: thing. The number of supplementaries will be much 
.hQrter. 

Dr. G. V. Desllmukh: May I make olle request awl it is this? Many of us 
lfil4> do not come from northern parts of India 0.0 net know what language is 
this that is spoken here, whether it is Hindustani or Urdu. Some of us would 
like to study the language in view of what the decision of the House may be, 
but we should know exactly what lalJguagt' is this. Those who understand it 
Iii~y that it is Hindustani; others Eay that it, is Urdu; I do not know what, 
language it is. Therefore, if we are told what language it is, We will make an 
'fiort to understand it and ask questions in that language in which the Honour-
able Memoer sp'eaks. In fact, we should try to put questions in our OWll 
!anguage which we do' understand. You will realise the difficulty of some of 
us who want to put questions. 

:Mr. President: There is nothing in the name. I style it Hindustani. . The 
Honourable Member can try and pick up such a language if he likes. It will 
fake him a long time to study the language if he wants to put supplementary 
quelitions in that language. 
~)))'~, )"t- IS lt14S' ~ ..L ~ ~1... ~, 1S~lt1 IA) ~~ L,j! ... :U-f,) ~~ 40-
-t..S:.!' )~ 0"'" Y,~ r~ ~f ~ ~ cj' ~. ~)l.:t- ,-",r =l! fi,s ~~, ~ 
L.J:.!' 1S~,s )~, X =l! u-' ~ &+it.. t."S ~ ~ ,0) ~ »' ~ ~ 
.~ LJ~' u ~ ~ )~~ X ".» LJ'1A "l.:t- t."S ~4X-' ~ =,'-.l riM 
~ =,~ 1I.lo,.o ,,' 1..StJ. l..S,tt,.... ,... ,,' LJ+" ~ .lIA.,tt L..S,tt,.... LJ+" .ltA.,f( I:!! 

.~ .~ ~.J '4 L..S}l ~ ,~ 
Seth Govind Das: I was saying that the Honourable Member had just said 

that it wu under consideratioll to establi"h four institutions-op.e in the North 
an.I one in the East. Of the other two, will t.he Honourable Member please 
consider ~f establishing one in Central India, particularly in J ubbulpore ina.smuch 
as there are so many Government Il'nd non-Government factories there and 
-there is no place more import.ant than Jubbulpore in Central India . 

.J~ 4S IJ ,~ *,,' IS ~ ~ ~,!s', ~.J : ,)';; rW'tI' \.iJl,.. j-w,;T 
The Honourable Kaulana Abul Xalam Azad: T'lere is nothing Ilgainst ~on

'i1idering this point. 

rCONCESSIONS TO THE CANTEEN STORES DEPARTMENT re PJ.YMENT OF IMPORT DUTIES 
ON STORES. 

302 .• M:r. Manu Subedar: (a) Will the Honourable the Finance Member 
. please state what concessiolls are the Canteen Stores Dtpartment having with 
; regard to the payment of import duties on storp-s imported? 

(b) Since when have these concessions been enjoyed by this orga.niza'£ion? 
. : (c) Are Government aware that this Department are selling stores, on which 

J_du;ty has not been paid, to private merchants and businessmen 1 
(d) Have Government received a representation on this subject? 

- (e) What do Government propose to do in order to safeguard Government'li 
.. evenue? . ' 
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The Hoa.our&ble 1Ir. Liaqua\ Ali Khan: (a) All articles, with the exception> 
of the following, when imported by the Cantetln ~tores Department for the usa·· 
of the Defence Services, are exempt from payment of import duty:-. 

Wines and Spirits, Tobacco (including cigars and cigarettes), Cigarette 
Lighters, Cigarette Lighter Flints, Cigarette Lighter Wicks, Cigarette Lighter 
Fluid, Gramophones and Gramophone Needles, Propelling Pencils, Alarm 
Clocks, Identity Card Holders, Cigare~te Cases, 'robacco 'pouches. 

(b) Originally the conces~ion was granted with effect from the 15th July' 
1944, the exceptions to the exemption then provided ior being Wines, Spirits, 
Beer and Tobacco (including cigars and cigarettes). With effect h:om the 11th. 
December 1944, beer was also placed in the category of stores exempted from -
duty . 

• Wit¥ effect from the 1st June 1945, the following articles were again mad& 
liable tp Customs Duty in addition to Wines, Spirits and Tobacco (including 
cigars and Cigarettes): ' . 

Cigarette Lighters, Cigarette Lighter Flints, Cigarette Lighter Wic~s" 
Cigarette Lighter Fluid, Gramophones and Gramophone Needles" -Propelling. 
Pencils, Alarm Clocks, Identity .card Holders, Cigarette Case!!, Tobacco· 
.Pouches. 

(c) No. The only stores which have been sold to any except entitled persons 
have been surplus stocks. The price of the surplus stores sold by the Canteen, 
Stores Department to private parties is so adjustea as to include an amoun' 
equivalent to the Customs Duty and the sum so collected is paid to the Customs. 
Department. . 

(d) No representation has been received through a letter making such allega- . 
tions was received by me from a Bombay firm recently. 

, (e) Does not arise. 
lIIr. llanu Subedar: May I know whether these concessions were allowed to. 

articles which were used by armies other than Indian Army who were in this' 
country? 

The Honourable 1Ir. Liaquat Ali ][ha.n: I want notice. 
Kr. Manu Subeda.r: May I know whether the Government have examined.· 

'the necessity for continuin~ these concessions any longer now that normal 
peace time has come in? 

The Honourable 1Ir. Liaquat Ali Khan: It has been decided to cancel thes&' 
concessions from 1st April 1947. 

&xEMPTION FROM INCOME-TAX OF FOREIGN REPRESENTATIVES IN hDIA 

303. *Mr. Manu Subedar: (a) Will the Honourable the Finance Member.' 
please'state by what rank of foreign representatives in India is the exemption ,.' 
from income-tax enjoyed? 

(b) Is it a fact th,at Government have not been able to colleet income tax 
from English, Indian and other employees of several American offices, ~hich' 
functioned during the war in India? 

(c) Which of these offices were purely Governmental organizations and! 
which were mixed? 

(d) Did Government experience any difficulty in collecting income-tax from· 
them' 

(e) If so, h~ve Government taken any steps, or made any Tepresentation »; 
the country concerned? 
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. The HonourableJlr. liAquat Ali XhAn,: (a) The exemptionll from ~com~ 
· tax admissible to the R-epresent"tives of .Foreign Governments and thell" staif 
are detailed in Section 4(8) (x) of the Indian Income-tax Act, ~922. 

(b) and (d). No difficulty b,'1S been experienced in collecting .inoome-tM 
from lndlan Nationals or naticnuls of countries other than the Ulllted State. 
-of America serving with the American Military or Civil~an establishments ~ 
British India, except in Assam and the Punjab. 

(c) All the U.S.A. Offices functioning in India were Governmental organiza-
tions, so far as I am aware. 

(e) The Income-Tax authorities in the Punjab I,l.nd Assam have been 
· instructed to make assessments and effect recovery of tax. Government do 
not consider it necessary to make any representation to the American 
authorities. ' 

JIr. :Manu Subedar: In view of the fact that U. K. C. C. appears ~ have 
· escaped the efforts ui t!:.:: (}Qvernment of India to collect tax£:i, may I knoW' 
whether there is any' truth in the aliegations Hhich I heard and wi.~..:;!J. inspired 
this question that many employees of f('ixed organisations, that is semi-
government organisations of Americans never paid any income-tax and Gov-emwen. w-era unable to collect such in<;lome-tax from such parties? 
. The HonouraDle iL. Liaquat Ali Xhan: Sir, I am not aware of any such 

· organisation or the employees of any such organisation who have not paid 
income-tax. If my Honourable friend would send me further details, I shall 
cert~inly have the matter examined. 
NUllBER OF STUDE:tiTS SENT ABROAD FOR STUDIES IN HIGHER ECONOJ(lCS AND 

STATISTICS UNDER THE CENTRAL GOVERNMENT OvERSEAS TRAINING SCHEME • 
. ~04. ·Kr. Vadilal Lanubhai: (a) Will the Honourable Member for Educa-

tion please state how many students have 80 far been sent abroad for higher 
education Under the auspices of the Central Government Overseas Training 
Boheme? . - . 

(b) How many of these students have been sent for studies in higher Econo-
mics and Statistics and how many applications were received by the Govern-
ment for studies in ~heae subjects? . 

(c) Is it a fact that for 1947-48, Government do not propose to send an,. 
students for studies in higher Economics and Btatistics? 

(d) Is it a fact that Government did send,some students for studies in these 
two subjects m: previous years? . 

(e) If so, on what grounds have Government decided to drop these subjeclill 
from -the list of subjects for overseas scholarships in the year 1947-481 

(f) Do Government propose to employ all the students sent a.broa.d under the 
-auspices of the Government Overseas Training Scheme after their return from 
abroad or are i;Qey to find employment for themselves? Have Government 
any scheme in this respec~. if so, what is its nature? . 

~,J~f ~,4. ,.).L- I. ~,.cA !.SPY- (~f) : 0)';;. rWf,.t' UJ,... Jw,;; 
~ » ~ ~u. J:J i. ~ ~, ;,.,~, ~·V UJ ~,..., ~ ~ 1.. 

~i ,;, -.» i. ,W ,llf.).J:, ~f); Ur!' ~ i. ~~, ;,J ~, ~ (do) 
.).y' .J~ IS ~ IJ'~~ L1<'" ~ IJ'~ d~,. .. 40!""~' J:J i. iJ"A<" US, !.Sl.",:! =1.:!0)L.s3:,;) 
!.S(.i"I,J.:\o .. f l:JI 1.4J1- .... "'-4- 1.:!!.t{ ,.....; .~~ ~, 0':\011 1.S~~t! 1J'~t..."~'o) J.. l:J,,', 
i. l.~,1l ~ L:! ~..; ~,Il ~ 0'~,,~}1l !.S~ ~ !.S«"'4- .)1l:.t 1l'.M.i 
i.1l'~' ),-:.,,' r ." J:J i. U"' ...... W, 0),J,.Jt,j 1.S(i,,',J+ef ~f ~~,.; ~,J 

~ rrf .JJ 
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.,I,ul ,1....:._ ~"., ~ ,I qrv-r'1I IS ~ 41. dl, y~ ~ (..r) 
~ ~ J:S ,,:... ..!J i ~llSI J4 r ' r.,.rM' 

u~ (~) 

4- LY 't' ~~ ~,. U"T' ,~ J'r 41. ~,.~) ~1.... .; ( ..r ) y'~ (!.S') 
, ;1, •• IS ~ l~~" c'&-' ~,J~' 1.~"; J,u-IS r,. ~~". 

-~ l~ J.t.., ~,~ ~ ",,1.:::t- ~'3 ~ X ~""'1~ ~ ~ 
~., J~ u+l' ~ IS ~ l.S'1.:::t- JJ" ~ X ~ ,-",' J ~ J+.e,;i (~r) ";'1 

. - ~ 1../" ~ y'*' i r·· "";~J'r i ,-"".,~~,f.~ ..;,. . 
'l'he HDD011I'&ble K&ulaDa ~bu1 Xalam. AIad:. (a) 407 ~holal'll have so f" 

been seni; abroad for higher education under the Central Gonmmep,t Qve~eII 
Scholarships Scheme. 

(b) Six scholars have been sent for Statistics, one for Agricultural Statistigf 
I and eight for Economics. It is not pOl:\sible at this stage to give the total 

number of candide,tel;l who applied for Economics or StatiBtri.ca bu •• he numb~ 
of those with tirst 01as6 or near first class applications was 208 for Economica 
and 3~1 for Statistics. 

(c) No Sir. Two scholarships are scheduled to b~ award&d for Statistical 
Economics in 1947-48. 

(d) Yes. 

(e) In view of (c) the question does not arise. U may, howeTer,be me~ 
tioned that Central Overseas Scholarships are awarded in accordance with th# 
requirements of the different Departments of the Central Government. 

(f) The attention of the Honourable Member is invit~d to ,he Reply give» 
this morning to Starred question No. 300 by Seth Govind DaB on this asp~ 
of the Overseas Scholarship Scheme. 

Mr. Manu Subedar: WiH. the Honourable Member examine the position 
wheth~r by their own efforts ~rivate parties will not send their SonB for high~ 
education and Government WIll not secure the necessary reemite for that 
Departments and whether it is necessary to spend such large IIUIllfI as Govern. 
mer:t have been spendini in sending students for any and every type 01 
BubJects? 

~ ~ yl* i J'r, ~, ~ u+l' IS 4q. : ,,';1 ,.W1ttl ~~ J,w,;1 
6!! ~~.,-",' ~ ~I ~ ~ ,.) ~ ~),s ,t8 *'" ~t+i5 ~ ~ ~ 

.1~ 4S' ~ 4!!! ,,... ;;; X d".t.- ~m i ;,J es;..' i.. ;,."...,,1 IS c! 171, ..LltIt 
The Honourable ItalllaDa Abu! Xalam Asacl: As I have a1ready said i& 

reply to a. question the department is considering it and it is T6ry soo.-
appointing a committee to reconsider the whole question .. the overse. 
scholars. 

JIr. VadUal LaJlu.bhal: I could not follow, the reply- ~ pari (b). 
..~..,. 

,JJ i ~US. ~ "r ,-"ocr ''If.' ,I '-"'~, ~ : ,,';T ,.WI,-!' «.I,,... J,w,;T ";4 

J:J i L)"C lit , J~,s'~, " ,. ~ 
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The lIanourable Kaulana Abu! Xalam. ,Alad: Six scholars for Statistic. 

eight for ECOJJ.omics and one for Agricultural Statistics . 
• ~.; '-4LO ~~ 4l ~IJ ,....:.. r~ 4S : u..< ~~ u*olo) I.lJ 

. JJ~u. 1.. ~o) II! & 4:)1 ~ ~ ,alt ~lJ., ~.v ~ D ~ t...,I' 
~ ~ o)J-w 

Lala DeBhba.ndhu Gupta: Will the Honourable Member please state 
numbel' of scholars from Delhi out of the 407 scholars sent overseas? 

~~ ~ : 0)151 ~',.d liJ,... j.w,;T 
Th8' J!lonourable Jla.ul.aina Abul ltala.m Alad.: Notice is required. 

ADVISORY COUNCIL FOR DELHI ADJ(IlIUSTBA!'IoJr. 

~ 

\ 

805. ·Sardar llaDgal Singh.: (a) Will the Honourable the Rome Menili'd' 
please sta.te whether Government of India propose to set up an Advisory CounciJ.. 
to associate the people of Delhi with the administration '1 

(b) How will this Advisory Council be constituted. whether by nominatioJt. 
or by election? 

(c) Do Government propose to give due representation te .. .nOUI intere .... 
and communities on this COlmcil? . 

The Honourable Sardar V&1l&bhbb.&t Patel: (a) Yet!!. 
(b) and (c). I refer the Honourable Member to the Home Departmen.l 

Notification No. 24/12/46-Public, dated the 6th .February 1947, of which ~ 
copy is placed on the table. 

GOVERNJONT 0' nmu 
HOME DRI' Ar.TMENT 

NOTIFI9,ATION 

New Dell,i, the 8th Febrvary 1047 
No. 24/12/46-Public.-The Governor-General in -Council haa decided tocOJl8\itdl 

Advisory Councilt to be associated with the Chief CommiSllioners of Delhi and Ajm_ 
Merwara in the discharge of their administrative functions and to la, .fnrn the followinJ 
rules to regulate their coIlBtitutien ann p"I)('",~n~:._ 

(1) Ea.ch Advisory Council will 'conflist of the Chief Commissioner, wlfo will preside ovee 
the meetings, and seven other Members. Of these seven Memben, en. will be the repre-
I8ntative of the P.rovince in the Central Legislative Assembly, three win be elected by the 
local bodies such &8 Municipalities, Notified Area Committee. and Distrid or Local Bous-
and three will be nominated by the Government of India. 

All residents of the Province will be eligible for election: the __ bers of an loea! 
bodies will form one electoral body for this p1:!rpoge :!:J.d tho eleCi.ion will be on the basia o' 
proportional representation by single transferahle V{'t,e. 

Nominated Members will be Rppointed by the Go':"el"'-ment .)f India ... consultation witl 
\he Chief Commissioner and in making nO'ninatio!l3 0o',-ernmeut will elllure that the maja. 
communitiea are represented on the basis of population and that adequa'" representation • 
IIeCllred for rural interests, I 

(2) The Chief Commissioner will seek the advile of the Conncil OJ)-
(a) all finhncial m&tte!'ll except thOle which are not subject to the vote of the Legilllati..-

Assembly except that items involving recurring expenditure upto Re. 25,100 and nonorecurrin. 
upto Re. 1,00,000 need not be referred to the Council; 

(b) matters. of ~dministr&t~on involving ge1le".al policy, schemes of melopment and pro-
poaala for legIslatlon but not on matters relatmg to the day.to-day N.iniatration or .. 
Individual appointments not. involving a principle of any importance'; 

(c) general qUl!lltiolll touching the implementation of general po.., ud .chemea oJ 
ievelopment; 
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(d) any other matter which t.hE' Chief Commisdioner or the Government of India may refer 

to the Council 
3. Subject tc Chief C'llllmllisioncr's discretion to refuse in the .J-ullic interest tj ~j,-e 

information or to a.llow discussion, member. will have the powerl ill regard to resoiutlor.l 
and interpellationa analogoUi to and under similar limitatiou. as tholl6 of Members oi the 
Centra.l Legislature. -

(4) Such officers as the Chief Commissioner may permit will be entiJled to be present at 
the meeting_ and to partic~pate ill discuslions or furnish information but will not have th_ 

.. right to vote. 
, (5) The functions of the Council will he advisory only but though their advice will not 

be binding on the Chief Commllisioner due weight will be given to it by him in reaching 
decisions or making recommendations to Government. 

(6) Th" Advisory Counci: will meet at least once iii three montha. 

! A. E. PORTER, Seey. 

ATTACK ON ANGLO·lNDIANWO)(EN BY BRITISH SOLDIERS 

806. ·Sardar Kangal Singh.~ (a.) Will the Secretary of the Defence Depart-
;ment please state whether Government:s attention hal> been drawn t() a news· 
'report published in the issue of Hindustan Times, dated the 4th January, 1947, 
on the front page under the ~aption "Alleged attack on Anglo-Indian women 

<by British soldiers" and a.re the facts stated therein correct1 
(b) What action has st> hr been taken to punish the offenders and what 

'measures have ~een adopted.;o prevent its recurrence elsewhere in the Army? 
~ KI'. G. S. Bhalja: (a) Yes, Sir. A court of enquiry has been held, but until 
~ their proceedings are received by the Government and examined it will not be-
possible to s~te if the newspaper report is a correct version of the incident. 

(b) This cannot be stated until the report of the Court of Enquiry is 
-received and examined by Government. 

Sardar MYgal SblgIL: Why was this case not entrusted to civil authorities? 
Why were the police asked to investigate this case? The incident occurred 

· outside the military area. 
1lr. G. S. Bhalja: The personnel invulved were members of the army and i~ 

: is usual to have such cases investigated by a Court of Enquiry. 
· Mr. Kulu Subedar: Who are the members of the Court of Enquiry? What 
.are the names of peorties who have been constituted as a Court of Enquiry? 
iWhat is the rank of each member? . . ' 

• . Kr. ~. S. Blhalla: I said I shall be prepared to reply to all questions in 
thls subJect when the report of the Court of Enquiry 'is received and considered 

,by GoverJ)ment. 
Kr. Prelldent: He wants to know the names. 
IIr. G. S. Bhalja: The report has not yet been received by the Government. 
Ilr. ~u S~bedar: Wh.lt is the status of these men comprising the Courl 

of Enquuy? Are they merely Lieutenants or are they Buperior officers of the 
army? Are. they Britishers or Indians? That is what we want to know. 
8~condly, I ~ant to know whether t~ese Anglo-Indian women and their parent. 
Will be penmtted to appear before this court of inquiry through their consti-
tuted lawyers. 

"Ill. G. '8. Bhalja: There is another notice of the .same question coming up 
shortly and I shall be prepared to reply to all questions arising out of it on 
that day., 

lIr. President: Is it coming up today? 
Kr. G. S. -Bhalja: No, Sir, not today. 
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Ilr. ][anu Subedar: Are Government. fully alive to the very strong fee~ 
in this country with regard to t.he honour of Indian women, so far as soldIer8 
are concerned? 

lIIr. G. S. Bhaija: Government are not only' fully alive to it. but $he, 
consider it their fil'Bt and primary duty to see that the honour of WOlDen of 
every community and class is safe. . 

Mr. President: I would suggest to the Honourable the Defence Secretary 
that the other question which is coming up later may ~ot .be reached, and 
therefore if he has got any information he had better gwe It now. 

JIr. G. S. Bhalja: The question is down for another. day. By. that ~ime I 
hope to be in a position to give a full reply to all questions on thls subject. 

,Diwan Ohaman La1l: Is it a fact that the court of inquiry is held under 
the ordinary procedure laid down in the Army Act? 

Mr. G. S. Bhalja: I shall answer all this on the next day. 
Sa.rd&r ][angal Singh: Will the Honourable Member look into t.he allegation 

that on the identification parade only a few people' were put up? 
Mr. President: I suggest that 'whatever may be the constitution or the 

nature of the court of inquiry, the matter is something like Bub·judice though 
not in the full sense of that term. Therefore details . should not be asked 
about this. 

Mr. Manu' Subedar: I should like to know where the court is sitting, what 
its status is and t.he capacity of the persons making the inquiry and whether 
it is only white men trying white men who will therefore be prejudiced in 
favour of the accused. 

Mr. President: Tha.t is exactly why I suggested that if the Honourable 
Member ho" got the information he might give it now; but he has not got it. 

Seth G<>vind Das: But on the next day the question may be very low down 
in the list and may not therefore be reached. 

Mr. President: That is exactly what. I said and I suggested that the informa· 
tion may now be given if the Honourable ¥ember has got it, but. he said he 
is collecting the information. . 

Mr. ][anU Subedar: If a court. of inquiry has been appointed surely the 
Honourable Member should know all this. ' . 

Mr. G. S. Bbalja: The court. of inquiry ·is not appointed by Government, Sir. 
Sardar Surjit Singh Majitlh1a: Has this court. of inquiry been instituted by 

the Commanding Officer of the sct1diers who committed that act? 
Mr. G. S. Bhalja: I shall require notice of that question also. 

fuEL SHORTAGE IN DELHI AND NEW D:ELin 
807. ·Sri R. Venkatasubb& Reddier: Will the Honourable thp, Home Member 

please state: 
(a) whether Government are aware that for some mont,b:; p·,,:;t the supply 

of fuel-charcool, soft coke and firewood-to the personnel pf th" Government 
of India in New Delhi and Delhi has been very bad in qualitv 'lnd limited in 
quantity and that damp fuel is being sold at exorbitant rates; 

(b) whether there is any difficulty in procuring charcoal and fireWOOd from 
~urrounding areas, from.which. the trade used to get them in pre-war days,and 
!f so, what are those difficultIes; and . 

(c) whether Government are aware that there is a widely·believed rumour 
that the officials in charge of fuel·control Rre putting every obstacle in the way 
of frep movements of fuel, in order to prolong their own tennre of office and 
wheth~r Government -propose to investigate to what extent thi8 is true? ' 
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The Honourable Sarda!' Vallabhbhai Patel.: The question should Dave beeu 

addres~ed to the H~nourable Member for Industries and Supplies. It haa 
al1c~rdmgly ?een. transferred to the list of questions for the 17th February, 
194" when It Wlll be answered by him. 

BARBAOKS AND MESSES IN NEW DELHI FOR BRITISH AND INDIAN TROOPS A:J'D 
OFlW::iEBS 

908. *sn R. Venk:atasubba Beddier.: Will the Secretary of the Defence 
bepartment please state: . 

(a) the number of barracks built for British a.nd Indian ilroops in N~w Delhi 
.ane!' surrounding areas, and the number of messes for officers, with the accom-
mqdation in each, (number of rooms and floor area); . 

tb) how many of them are being occupied and to what extent- as on the 
1st January 1947; 

(c) whether the question of returning or handing them over to the Works. 
Mines and Power Department for the purpose of allotment for civilian accom-
modation has ever been considered and if not, why not; 

(d) whether in case the me'Sses or barracks are partially occupied, steps will 
be taken to remove all personnel belonging to the Defence Department to one 
compact area as far as possible, with a view to release accommodation for civil 
personnel in the various departments in view of the present serious housing 
shortage; if not, why not; • 

(e) whether Government are aware that the B.O.Rs. and other barracks in 
front of the Rakabganj Gurdwara (north of the Council House) in particulaJ; 
are very partially occupied and whether Government propose to remove the 
personnel that may be there now to other barrscks or buildings and hand them 
over for civilian use; if not why not; and 

(f) whether similar steps 8.l'e proposed to be taken in regard to such build-
mgs in various other places in India, sueh ss Poona and Bombay? 

JIr. G. S. Bh&lja: (a) and (b). I lay Qstatement on the table of the House, 
giving the required information. It will be seen that sll buildings in New Delhi 
are occupied, although in the case of four buildings accommodation has not, 
of late, been fully utilised. It is propeeed. ill the ease of these four buildings 
to concentrate the personnel in one or two buildings and hand over the rest to 
the Workq, Mines and Power Department in the course of the next two months. 
This spplies to items I, 2, 3 and 14 of the statement. As more accommooa-
tion becomes vacant in New Delhi it will be made over to the Works, Mines 
and Power Department. 

(c) Yes, Sir; in New Delhi buildings as they fall vacant are being made over 
to the Works, Mines and Power Department. 

(d) This is the present policy. 
(e) It will be seen from the statement being laid on the table that the 

barracks in front of the Rekabganj Gurdwara were origin&lly built to accom-
modate 26 B.O.R.'s 2 V.C.O. 's and 274 Indian Other Ranks and are aetually 
ooeupied by 18 B.O.R's, 2 V.C.O's and 402 Indian Other Ranks .. Therefore 
far from their being partially oocupied there is considerable overcrowding. 

(f) Yes, Sir. 
Lala Deshbaudhu Gupta: May I know whether Government have framed 

any rules for derequisitioning the property which is -no longer needed by 
Government? . 

• r.G. B. Bhalfa: I said that the moment a properly is not required by Goy-
ernment it is released in the case of New' Delhi to the Works 'Mines and 
Power 'Department for disposal as it thinks fit. ' 
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JIr. llanli Subed6r: W:ith referenoo to plrl (f) may I know \\'bether eom-

pla.ints have not reached Government that; :tnM'ly military buildings in the Back 
Bay in Bombay are not being made available in the manner in which he has 
indicated, though they are lying vacant? 

Mr. G. S. Bhalja: 1£ there are any specific complaints made by the Honour-
able Member Or by anybody else they will be duly investigated. 

RETURN OJ' REAUISITlONED PBIVATE BUILDINGS TO THEm OWNERS IN BOMBAY .u(1) 
NEW DELHI 

009. ·SnB. Venk&tasubba Beddiar.: Will the Secretary ot the Defence 
Department please state: 

(a) the number of private buildings or fiats requisitioned for the Defence 
Department for use as messes or otherwise which are still in such oceupat,iQn 
and not returned to their owners, in New Delhi and in Bombay; 

(b) when it is proposed to return sueh buildings; 
(c) whether the buildings are being put to the use for which they were 

requisitioned in all cases, and whether any such buildings are lying vacant, 
though rent is being paid by Government for them in Bombay and in New 
Dilhi; and 

(d) whether it is proposed to remove all such Defenee Department personnel 
in occupation now of requisitioned accommodation to government buildings 
or to canoonments nearby, if not, why not? 

lit. G. S. Bbalj&: (a) In 'New Delhi 64; aI;ld in Bombay 54. 
(b) Certain houses in New Delhi are being returned to the Works, Minel 

and Power Department. It will not be possible to return the rest until suit-
able alternative accommodation is found. The buildings in Bombay will be 
released as they fall vacant or when it is found possible to provide alternative 
accommodation. 

(c) Yes, Sir, the buildings and fiat.s in Bombay and New Delhi are being 
used for the same or similar purposes for which they were requisitioned in all 
cases and no such building1l are lying vacant for which rent is being paid by 
the Defence Department. . 

(~) This is .not yet possible. There are no suitable Government buildings in 
DelhI or DelhI Cantonment where accommodation could be found for them. 
'1'ber~ is no can~~ent or. camp in the. vicinity of Bombay other than the 
tranSIt camp whICh IS requll'ed for tranSIt purposes. . 

lit. ~u Subedar: Have Government examined the queshlon of removing 
some of thell' personnel from Bombay City metropolitan area to suburban and 
farther ar~as-between Bombay and Poona, for instance, or between Bomba. 
and~JhansI-where there are vast camps and not merely transit camps? Y 

Mr. Q. S. Bhalja: The question is so general that it will be difficult to give 
~ reply to it without no~ce. But I suggest that my Honourable friend who 
18. a member of the Adv180ry Board appointed for Bombay may bring this 
mat~er up at the next meeting, and I shall do my best to see that all his 
quenes are answered. 

~a Deshbandhu Gupta: With reference to the reply to part (a) of the 
questIon may I know whether out of these 64 buildings .. till under re . 't' 
!~:~ are located in Connaught Place which is a very thickly poI)Ula~~lc:~~ 

1IIr. G. S. BhalJa: I am afraid I cannot answer that wi;h t . 
I have not got B liatof ihe bnildjnp 1thich are in· POSse&si: nfottb,lC~ Dbe;a.use 
Departmen$. n 0 e eLence 
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La1a Deab.baDdhu Gupta: Will the Honourable Member consider thtl desira-
bility of at least getting such buildings vacated as are in thickly populated 
ch'ilian areas? ' 

Mr. G. S. Bhalla: As I am not sure' of the facts I can hardly give 8!l1. 
such assurance. 

Mr. Ahmed E. H. Ja4er: May I know what steps have been .~en since tho 
Requisitioning Bill was discussed in this House two months ago wlth regard to 
the camp at Malad near Bombay, which is a fishermen's colony and is now used 
by the military as a health resort and not for military purposes? 

Ilr. G. S. Bhalja: I suggest that the Honourable Member should have this 
question raised at the next meeting, of the Advisory Boord which I hope will 
be held early next month. The meeting unfortunately could not be held last 
month because Honourable Members of this House who are members of the 
Board did not find it conve~ent to attend on the date fixed. 

1Ir. Ahmed E. H. Jaffer: May I know how one who is not a member of the 
Advisory Board can bring it up there? 

(No reply was given.) 
LaJ.a D8shbandhu Gupta: Is the Honourable Member aware that in the las' 

meeting of the Advisory Boord it was decided that certain principles should bo 
laid down and rules made about derequisitioningof property? If so what pro-
gress has been made fu that direction? 

Kr. G. S. Bhalja: The question should be addressed to the Secretary of tho. 
Works, Mines and Power Department who is Chairman of the Advisory Board 
established at Delhi. 

Shri Sri Prakasa: Will the Honourable Member state what the Works, Mines 
and Power Department does with the building made over to it? 

Mr. G. S. Bhalja: I suggest that the question should be addressed to the 
Secretary of the Department concerned. 

Shri Sm Prakasa: But does not the Honourable Member make sure that good 
use will be made of these buildings before they are made over to that Depart-
ment 1 Is he not responsible for seeing that they are made over to people who 
really need them and can make good use of them 1 

1Ir. G. S. Bhalja: I may explain that the buildings in New Delhi were mostly 
requisitioned for the Defence Department by the then Labour Department, and 
so under the ordinary procedure these buildings must be relinquished by the 

/Defence Department, if they are no longer required, to the Department which 
requisitioned them. -

REFUSAL OF FINANCIAL SANCTION FOR DEVELOPMENT SCHEMES AND PROJECTS 

310. *M:aharalkumar llr. Sir Vijaya handa: Will the Honourable the Fin-
ance Member please state if it·is a fact that Government are opposed to all 
developmental schemes and are refusing nnpncial sanction except in the case of 
such schemes as the Mahanadi Project wbicb went through all the sta'ges of 
deliberation nnd decision before October 19461 

The Honourable Kr. Uaqua\ AlllD1an: No, Sir. 

REPORT OF.THE PAY COMMISSION 

311. *Shri D. P. ][armarkR: Will the Honourable the Finance Member be 
pleased to state: 

(a) when the Pay Commission is likely to conclude its work and when the 
Report of th~ Commission is expected to reach Government; and 

(b) the date on which Government expect to introduce new scales of pay 
in the light of the Commission's recommendations' 
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The Honourable Mr. Liaquat Ali Khan: (a) On present expectations, the 

Commission is likely to conclude its work and submit its final report by the 
end of June 1947, but submissions to Government have just begun on portions 
relating to pay scales. 

(b) Government will pass orders on the pay scale recommendations at the 
earliest possible date. The new scales will have effect from the· 1st January 
1947. 

Sbn Sri Prakasa: Is it the intention of the· Government to accept all the 
recommendations of the Pa.y Commission? 

The Honourable Mr. Liaquat Ali Khan: All the recommendations of the 
Pay Commission have not been received yet. 

Shri Sri Prakasa: Will the Government see to it that unneceS8D.ry burden 
is not thrown on th6 tax-payers as a result of the recommendations of this 
Pay Commission? . 

The Honourable Mr. Liaquat Ali Khan: That would be my eal'I'.est endeayour, 
and I hope my Honourable friends of this House will help me in that. 

NEGOTIATIONS WITH HIS MAJESTY'S GOVERNMENT RE-SERVICES UND~~R THE 
CONTROL OF SECRETARY OF STATE. 

812. -:Hr. Manu Subedar.: (a) Will the Honourable the Home Member 
please state what is the stage of negotiations between the Government of India 

--and His Majesty's Government with regard to the conditions, under which the 
'Services under the control of the Secretary of State for India will come undllr 
their control? 

(b) When can a final statement on this subject be expected? 
The Honourable Sa.rdar Vallabhbha.i Patel: (a) and (b). The final proposals 

<>f the Secretary of State are still awaited and I am not in a position to make 
any statement at present. 
\ 

RETRENOHMENT IN THE H. M. I. DOCKYABD, BOMBAY. 

. 813. -:Mr. Ahmed E. H. Jafter.: (a) Will the Secretary of the Defence 
Department be pleased to make a statement on the crisis in the H. :M. I. Dock-
yard, Bombay? . 

(b) What is the number of workers recently discharged from the H. M. I. 
Dockyard' 

(c) Have Government received urgent representations on the policy of re-
trenchment in the Dockyard? 

(d) Do Government propose to take any steps for expediting expanaion of 
the Dockyard thus obviating the recently announced wholesale retrenchment 
in the Dockyard 7 

(e) Are Government aware that Naval Hea.dquarters have gone back on 
their solemn assurances to the workers' tha.t there would be no wholesale 
retrenchment until 1947, and that there would be alternative employment for 
8 large number of workers? 

Mr. G. S. Bhalja: (a) I lay a statement on the table. 
(b) 300 workers were discharged with effect from the 1st January 1947, and 

267 from the 1st February ]947. ,. 
(c) Yes, Sir, and t.hey were fully discussed with the representatives of th,. 

Doc%Jard workers. 
(d) The future scope and composition of the Dockyard are the subjects of 

examination by a Technical Committee known as Committee 'A', now sitting 
in Bombay. 

. (e) No, Sir, there haG been no wholesale retrenchment and in any case no 
such Msurances were given. The retrenchment proposed is from g,()()(, to 
4,1500 workers, and msy not be completed before the end of the year. 
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In June 1946 the Dockyard Workers' Union in H. M. I. Dockyarci, Bom~~y, =~ 
ilf~n gti.eva.nc~ ltrlld gave • notice to strike if their griavance. ~.ere no~ ~.e lflra.. . . 

As a result of this, Government decided to appoint two CODIDuttMI knoWIl as Co~ijtM 
'A' and 'B'. . . 

'Committee 'A' was to be presided over by a retired Admiral R. N. with Do.cky~rd e:xpen-
ence, and to· be a technical Committee to enquire into the Dockyar~ .Orga~llBatlon anl\ to 
make recommendations as to 'the scope and composition of ~he admlDlst.ra.tlve al1d labou~ 
force necesaa.ry to maintain the future Beet of the Royal lndWl Navy. . 

Committee 'B' was to be presided over by p Oflic!pl Qf the Labour De~rt:.m.In~ to enq~ 
into the workeI'll' grievances, other than those relatmg to Pay ~ Allowances !l'n? cond1' 
tions of service, which were the BUbj~ of e:caminatio!l by the Central P~ Comml8Slon,._~4 
to recommend to Government for conSl(ieratlOn practicable steps to amehorate the worK1m'· 
~iev~ces. 

CillnJJlittoe 'B'B report was presented in September 1946, a.nd ~m e:xa~a.tian was fo~c:l 
to captain recommendations on many points which were closely lmked With the Pay COD;l-
minion's deliberations and could not therefore be considered pending the report of the Pay 
Commiuion. Such of the recommendations lIB could be implemented without waiting for 
the Pay Commission's report we:re, however, carefully examined by Gove~e~t and a ~um~ 
of concessions were made to the workers in December 1946, e.g., abohtlon of the Pall 
'Ylltem, provision of an iu.terim cadre of 4,000 w.QrlJ;$f1l 00n a permane~ ba,sis, food ~llow~ 
to worken employed outside t.he Dockyard, 10 paid hohdays per annum, and certam mmor 
measures. 

Committee 'B'II report also included oertain recommendations in regard to the method 
of retrenclnJtent to be adopwd in QtGer to Deduce tJae labour force of the Dockyard to cumm' 
requirements. These measures proposed dispensing with. 300 workers at the end of Octohq 
1946 and ~ e,t the end of November 1946, and anticipated the wasting out of some 900 
workerll during 1947. However, Government must obvy>usly review retrenchment in acalr~
anae with the load of work. On December 21st 1943 they confirmed the issue of notiOlll 
to 300 worken on lat December 1946 and to a further 300 on 1st JaJWarv 1947. This was in 
aocordance with the recommendati01l8 of the Committee. They furthe~ announced ~t in 
.uCQM.ding mont.illl 300 men a month would be redUced until 1,1lOO men had been reduced. OD 
account of this, the workers claimed that Government were effecting retrenchment withOid 
implementing all the recommendations of Committee 'B' simuitaneollllly. Besides expresa~ 
their intention to strike from 13th January 1947, they requested Government to authorise a 
delegation of 3 memben of their Union to visit Delhi for the purpose of clarifying certain 
points on whiclt the workerll had misa.pprehensions. The Delegation Willi invited to Delhi, 
~ on. tth January 1947 dillOUI18ion8 w.ere held and toM positiou generally clarified. It waa 
expwned that the figure of 300 a month WILS a maxinlUm for retrenchment and normal ~ 
age together and that it was not intended to retrench this number in addition to was~ 
Further, due to unexpected work arising, retrenchment after 1st Eebruary 1947 would 
probably not have to proceed. AI a result of this clarification, the threatened .trike waa 
averted. ' 

Pu:aLIC HEALTH D1!:PABTMENT IN AJMER-MERWARA. 

314. *Pandit J[ukut Bihari La! Bha.rgava: (a) Will the Seoreta.ry of the 
Health Department be pleased to state what steps have been taken by Gov-
e~nment to. initiate and orga~se the Department of Public Health in the pro-
V1~Ce of A].n;u~r-Merwara dUI'lDg the y-ear 1946-47, and what. expeIl8e, if aDJ. 
has been incurred on such department so far? 

(b) If the answer to the. &hove be ~ the negative, do Government propose 
flo create suoh Depa.rtment In the prOVlTIce and what amount do they propose 
to provide for the same in the budget for the year 1946-47? . , 

(c) Have Government taken any steps so far to implement the reoommandf. 
ations o~ t;,h~ BhQre Committee in \he province Qf Ajmer-Merw&ra, as. promised 
~y Gove~en,t in, Il!UE!W~t to my ~ta.JIl'ed quelltioQ No. 1911, dated the . 17~ 
April 1946 during the last Budget Session of the Assembly. If noD&, w~? 

1Ir. S. II. Y'. Ou1lDam: (a), (b) and (c). No expenditure has been incUlTed 
in 1146-47 on the I'eOI'ganisatioD of. tJte PubHo Health Department of A~ep. 
Merwara. A..,uui. 01 B.s. 51,000 is being provided in the bu.t for ~47-48lor 



STARRED QUE8TIOlIlS AND ANSWERS 615 
a headquarters health organisation. Plans havil been prepared for the develop-
IDtillt of medical relief and public healt.h organisa.tion in Aimer generally 011 the 
lines rec.ommended in thtl B bore Committee's leport as far as' the funas .'J.}JOC8f· 
ed permIt. A provision of 14 lakhs is being made in the budget for 1947-48. 

COST OF IMPROVEMENT IN THE VICTORIA HOSPITAL, AfyMER. 

315. ·Pandit )(ukut Bihari Lal Bhargava.:. Ca.} Will ~e Secretary of the 
Health Department be pleased to state what expenditure, if any, have Govern-
ment incurred in improving the Victoria Hospital a~ Ajmer during the year 
1946-47 and have Government any further improvements in view during the 
coming yea1 1947-481 

(b) What progress, if any, has been made and what expenditure, if any, 
has been incurred towards the opening of dispensaries and hospitals in the rura.l 
area of Ajmer-Merwara since the last Budget Session of the Assembly 7 

. (c) If none, do Government propose to make sufficient provision in the next 
Budget for taking up this work? 

1Ir. S. H. Y.OulsDam: (a) An expenditure of Rs. 75,000 is expected to be 
incurred by Government upto the end of the current financial year in imprvving 
the Victoria Hoe.pital, Ajmer. A provision of Ea. 7,35,000 has also been lliade 
in the next year's budget on aecount, of the (:ost oi a scheme fur further improve-
ment and expansion of the hospital. 

(b) and (c). In addition to the expenditure for improvement of the Victoria 
Hospital a provision of Rs. 6,95,000 has been made in the next year's budget 
for post war schemes of medical and public health development ill A.jmer-
Merwara aJld these include schemes for improvement !lnd opening of dispen-
8aries and hospitals in rural aleas. 

FINANCIAL GRANTS TO MUNICIl'ALITY IN A.rMm-MlmW.AlLA. 

316. ·Pandit Kukut Bihari Lal Bhargava: (a) Will the Secretary of the 
Health Department be pleased to state whether Government are aware that aJi 
the main Municipalities in the province of Ajmer-Merwara, like-Beawar, 
Ajmer and others are • faced with a financial crisis and deficit Budgets due to 
the abnormal oonditions created by war and that this financial crisis has further 
been precipitated by the municipal employees' demands for revised scales of 
pay and dearness allowances with retrospective effect in tenus of the Govern-
ment of India's circular allowing the same to Government employees 1 

(b) If so, do Government propose to consider the desirability of making 
sufficient grants to the Municipalities to enable them to tide oYer the 11n8ncial 
crisis. If so, in what m&llIler and if not, why not? 

Mr. S. :&:. Y. Oulsnam: (a) Government are aware that. the Dnsneial comH· 
tion of the Municipalities in Ajmer-Merwara is unsatisfactory. 

(b) A request for assistance from the Ajmer Municipal Committ-ee is under 
-~nsideration. No representation has been received from other municipal 
('ommittees. 

POST-W AB RECONSTRUCTION Oll'FICEB IN AJMER-MERW.AlllA. 
317. ·Pandit )(ukut Bihari La1 BJaargava.: (a) Will the HODooraele the 

HOBle Member be pleased to state whether Government are aware ihai the.. 
present Deputy Commissioner of Ajmer-Merwara has himself taken over all' 
the work originally entrusted to the Post-war Reconlittnrot.wn Officer. n so, 
when was this done and fop what reasons? 

{b) What duties, if any, are being discharged by the Post-war ~copstrue
tion Officer at present or by the person who once had tbe saJd office IWd what 
salary is he drawing at present? 

(c) At what st&ge at pl'ellent are the various Posb-war 1teoondnrotion 
Schemes prepared by the different; Depa.rl.ments in the province of Ajmer-M~
wara1 
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The Honourable Sardar Va.llabhbha.i. Patel: (a) The Deputy Commissioner, 

Ajmer-.Merwara, is the ex"officio head of various Departments and 80S such 
is responsible for the preparatien of post-war plans for these Departmentl:i, for 
their executlOll. He was originally aSflisted in the preparatioll of pians b) the. 
Post War Reconstruction Officer. But when the plans had passed the prepa-
ratory stage it was thought that the Post War Reconstruction Officer could be 
more usefully employed directly under the Chief Commissioner, 8Dd this 
change was effected in October, 1946. 

(b) The Post War Reconstruction Officer is in charge of the Reconstruction 
and Development Departments of the Chief Commissioner's Office., and he 
deals with all administrative and secretariat matters relating to post-war planning. 
He draws a salary of Rs. 1,100 in the scale of Rs. 1,000-50--1,200 and a 
speci~l pay of Rs. 150 per mensem. 

(¢) Eight schemes have been prepared by the Chief Commissioner and 
appr6'Ved in principle by the Government of India. They are now under 
technical. and financial scrutiny with P. view to the provision of funds in the 
Budget for 1947-48. .' . 

Lala Deshbandhu GUpta: Have allY post-war reconstruction schemes been 
prepared for other Centrally administered areas such as Delhi? 

The Honourable Sardar VaJIabhbhal . Patel: I do not think that question 
arises in connection with ilhe Ajmer-Merwara. 

OBDNANC1iI OFFICERS (CIvn.UN) IN THE I. A. O. C. 
318. *1Ir. Tamtzuddin Khan: Will the Secretary of the Defence Depart-

ment be pleased to state: 

(a) the present strength of the Ordnance Officers (Civilians) in the LA.O.C.; 

(b) the number of Ordnance Officers (Civilians) proposed to be confirmed 
under the Post-war Scheme and the method by which they are proposed to be 
Belected; . 

(c) whether the principle of reservation of 25 per cent. vacancies for Muslims 
will be adhered to in filling up the vacancies; and 

(d) whether Government propose to absorb the war-time officers in the 
permanent cadre under the Indianization Scheme of the Armed Forces? , 

Ilr. G. S. Bhalja: (a) 930. 
(b) llntil the size of the Post-war Pumy is settled it is not possible to 

determine the number of civilian officers that will be required in the post-war 
period. 

No decision h9.s ~et been taken as regards the mathod of selection. 
(c) This will. depend on whether appointments will be made by promotion 

from the permanent Ltaff of civilian storekeepers and clerks or not. 
(d) Whether any of the war-time ordnance officers (civilians) can be absorb-

ed in the permanent cadre of other Branches of the Servil'E'! o.epcndR upont.he 
size of the post-war army and forms part of the larger issue ~pOll which the 
Nationalization Committee is' expected to ·make recommendatIOns. 

Ilr. Ahmed :I. H • .J&fIer: Is it a fact that junior British officers are being 
import~ to replace the war-time Indian Ordnance Officers (Civilian), And if so, 
~a~ are the reasons for that? 

Ilr. G. S. Bhalla: No, Sir. 
Sri Jr.. VeDbtUubba :aeddlu: _,Is it a fact that the cadre of Civilian 

Ordnance Officers is proposed to be abolished? 
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Mr. G. S. Bhalja: There is no proposal to abolish the Indian Ano.y Ordllallce 

Corps. 
Sri R. Venkatasubba. B.6ddia.r: Has the Director of Ordnance Stlr .... ices 

recommended the abolition of the cadre of the Ordnance Officers -(Civilians)? 
Mr. G. S. Bhalja: If tbe Honourable Member .h«d .listened t.o my reply 

I said that the number of Civilian Officert; to be retamed m the .l:'ost-wf,r Anll~ 
would be settled after the size of thE pm;t-war Army was decideu. This menns 

'that some civilian officers are to be retamed. , 
Seth Yusuf Abdoola Baroon; Mav I know from the Honourable Membel 

whether semor Indian officers are being released and junior British officers lire 
still being retained? 

Mr. G. S. Bhalja: I must have a notice of that question. I must make 
enquiries. 

Bajl Abdus Sattar Baii Ishaq Seth: With reference to the Honourablo 
~fember's reply to part (b) of the question, may I know whether he is awarE; 
that a number of Civilian Gazetted Officel"s-about 190-have been served 
with notice and they have been asked to quit on a certain date? II nothing has 
been d.ecided, wnat is the meaning of this notice? 

Mr. G. S.Bhalja: 1. must ask for notice of the question as to how many have 
been served with notice. 

Baji Abdus Sattar Baji Ishaq Seth: It means that my Honourable friend 
is aware that some people he.ve been giver notice to quiti' 

JIr. G. S. Bhalja: I have no information, Sir. 
JIr. Ahmed E. B. Jaffer: Supposing there is allY truth in the sta.temeUli of 

mv Honourable friend, WIll he see that this notice IS wlthUI"IiWn and t.ms matter 
is" refErred to the Indianisation Committee? 

Kr. President: It is a hyp'othetical question. 
Mr. Ahmed E. B. J&fter: May I ask the Honoura.ble Ml:oillber wheth6r he 

is prepared to refer this matter to the Indianisation C')lnmittee before dis-
charging the war-time Indian Ordnance Officers (Civilians) who have got the 
highest University qualifications and who have got the highest record of good 
service in this country? 

Kr. G. S. Bh&lja: As you rightly pointed out, Sir, all this is 4ypothetical. 
Kr. Ahmed E. B. Jaofter: May I ask the Honourable Member whethllr he 

is prepared to give us an assurance on the floor of this House that these wax-
time Indian Ordnance Officers will not be removed from service unt.il the 
<l.uestion is finally considered and decided by the Indianisation Committee ( 

Kr. G. S. Bhnlja: I should say the Na.tionalization Committee has alreaciy 
been charged with the duty of going into the case of every branch of the 
Service and report, when it can be completely nationalised. 

Baji AbdUl Sattar Ba.li Iabaq Seth: He has not renlipd to the operai,ive 
part of my question. Before taking action, will my Honourable friend wait 
until the report of the Nationalization Committee is received 7 

Kr. G. S. Bhalja.: The Government will consider th6 : question. 
][r. President: Que8tion hour is over. 

(b) WRITTEN ANSWERS 

FuTuRE OJ!' INDIAN Crvn. SERVICE. 

319 •. ·Srl •. Ananthasayanam Ayyangar: (a) Will the Honourable the 
~ome Member be pleased to make a ~tatement on the negotiations carried on 
WIth the Under Secretary of State for India regarding the future of Indian 
Civil Service and the conditions of retirement of the present incumbents volun-
tarily or otherwise? ' 
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(~) What 8~heme hall be~n evolved for reoruiting members ror aD All India 

Servlce replacmg the present recruitment of I.C.S. men? 
.(c) What is the total strength of the cadre 1 For what posts are ilhey re-

crwted and what is their 8C~le of pay? 
(d) Have all Provincial Governments agreed to this scheme'l 
(e) Is it also pa.rt of the scheme that certain posts in the provinces should 

be reserved only for the centrally recruited men as heretofore? 
(f) Who is the controlling authority for such centrally recruited officers? 
The Honourable Sa.rda.r VaJlabhbhai Patel: (a) to (f). I would refer the 

Honourable Member to my replies to questions No. 103 and 196 giV81l on the 
6th and 11th February 1947 respectively. . 

RETENTtON OF SUPERANNUATED EUROPEANS AND INDIANS IN THE GOVltBNlI..' 
'. OF INDIA. 
\ . 

320. ···Srt )(. Ananthas&yanam AJyangar: Will the Honourable the Home 
Member be pleased to state: 

(a) the number of superannuated Europea.ns and Indians who are still in 
service, in the Government of India, their present position and pay; 
- (b) the steps taken- to retire them and replace them; 

(c) whether Government propose to direct that no longer superannuated men 
will be retained, continued or reappointed in Government service; 

(d) are Government aware that in some Government Departments super-
<mnuated men are being retained or reappointed and that even claims of senior-
ity are overlooked; ·and 

(e) the kind of control tha.t the Home Department exercises over the other 
Departments and in the cases where seniority is overlooked; and the kind of 
check the Home Department exercises over such irregularities? 

The Honourable Sardar Vallabhbhai Patel: (a) and (d). The illformutior is 
not readily availo.ble but is being collected and will be 1aiJ on the table of the 
House when it is complete. 

(b) I invite attention to my reply to Mr. Jaffer's starred question No. 522 
on 13th November 1946. AU Depa.rtments have since been asked to fxatuine 
ea!l€s of extenRion:, of service already gronted with a view to the terll1iw:..tion 
of such service where continuance of employment is not essential ill the 
interests of the public service. 

(c) In addition to thE" instructions referred to above, it hUI; al80 bC!en' 
directed that in t.he CRse of the Centrlll" Sl'rnces, CIRo;~ I lind Cla;:!" II, ·bhe 
Federal Puhlic Service Commission should be consulted before an extenf>ion il"! 
granted for more than six months. This is expressly designed to protect the 
interests of junior men. There is alBo the general policy of Government .:lS 
embodied in F.R. 56. I do not .thi~ any further instructions are necessary. 

(e) Home Department !U"6 responsible for Government's policy in this 
matter and other Departments must be trusted to cany out that polic.y in 
individual cases. It ie proposed, however, to call for an annual st·atement of 
superannuated personnel retained iuemployment in order to ensure that ins-
tructions are not lost sight of in any individual case. 

HOURl!: RUILDING ADVANCES '.to CJnn;BAL GnVQll11diiENT EVI'I.OYBYS. 

321. ·Jlah&ra~ Dr_ Sir Vijaya .A.Danda.: Will the Honourable the 
Fina.nce Member "please .state, whether, in view of the acute housing shortage, 
Government propose to consider the questi&n of granting house-building ad'-
vances to the Central Government employees, as a means of solving the pro-
blem' 
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The Honourable lIr. Liaquat Ali Khan: It is doubtful whether the granite 
of house-building advances would ma~e, any .appreciable contribution to the 
housing shortage, but. Government Wlil consIder whether the syst~m could 
with adva.ntage be introduced for Central Government servants, and ]f so, from 
what date. 

SHORT NOTICE QUESTION A;ND A;NSWER 

SOUTH AFRICAN GOVERNlti'ENTS REFUSAL OF PASSPORT FOR INDIA TO DRS. 
DADOO AND NAIKER 

Jlaharajkuma.r Dr. Sir Vijaya ADuda: Will the Honourable Member for-
Commonwealth Relations please sta.te if it is within the right.s of one Govern-

12 N ment to raise with another Government matters rela.ting to the i81u~ 
OON 6f passports? U so, does he propose to enquire into the refuaaJ of-

passports by the South African Government to Dr. Y. M. Dadoo and Dr. G. 
M. Naicker to proceed to India to inform the Indian public 'about the policies. 
of the South African Government and attend Asian Conference? 

'!'he Honourable PaDdit Jawahartal Nehru: The grant or refusal of a palls-
port to one of its own nationals is entirely in the discretion of the Government· 
within whose jurif'ldiction the applicant resides. The Government of India 
regre.t tha·t Dr. Thdoo and Dr. NaickEr have been prevented by the refus!>l of-
p6BS.ports from coming to India to inform the Indian public I;!.bout t,be policies 
of the South African Gov.ernment and to attend the Asian Relations Conference. 

Shri Sri Pra.kasa.: Were these two gentlemen Indian or South African 
n&bionals? If they were Indian nationals, how could the South African Gov-
ernment, under the terms of the Honourable Member's reply refuse them 

. passports? 
'!'he HODODI'&ble Pandit Jawaharl&l Nehnl: They are not Indian nationals. 
S~ Sri Pr&kasa~ What nationals are they? The names are dangerously 

I lldil:Ul. . 
The Honourable Pandit oTawaharlal Nehru: The Honourable Member itl .. 

getting mixed up with names, racial origin and nationality. Nationality ~. 
nothing and should have nothing to do with race. Any person ca.D, become 
a national of a country provided hE; fulfils certain conditions. 

Shri Sri Prakasa: Or is born there I 
The HOIlOIlrable l'andit Jawaharlal Xehru: Or is born there! That is c;me-,· 

of the condition~,' and the Indians residing 'in South Africa are presumed W 
be South African nationals. The question raised in the United Nation!$-
Assembly in regard to them was not because they were Indian nationals but 
it was admitted that they were South African nationals and yet the question. 
was raised. • 

8hri Sri P.r&k.asa: Are Englishmen born in India Indian nationals? 
lIr. President: Order, order. That is a matter of opinion. 
Shri Sri Prakasa.: If our people become South African nationals . . . . . 
Kr. President: It will be a ~atter of argument. 

INDUNi ARMS (AMENDMENT) BILL 

1Iif..' 4luned Jj:. 8 • .Taler (Bombay Southern Division: Muha1l)nwmn-
~UJ:~); 8.4', I beg to, w.o:~e: 

"That the Bill to aIIIlead the Indian Arma Ad, 1876, be circul~ted for the pUt"JlOH of 
eliciting opiuion thereon." 
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[},ir. Ahmed E. H. Jaffer] 
There is a small amendment that I have proposed in the Bill and I am sure thE' 

-Government will have no objection for the motion of circulation. I have sug-
gested that in section 10 of the Indian Arms Act, 1878, after clause (b), the 

:following pr-Dviso shall be added: 
"Provided that nothiag in this section shall apply to the transport pf arms and a~~

t~on and military store~ from a liceru;ed warehouse to another licensed warehouse Wlthin 
British India." 
At the moment the Act provides that the Governor General in Council may 
from time to time by notification in the Gazette of India regulate or prohibit 
the tran:;port of any description of arms, ammunition or military stores through-
.out the whole of British India or any part thereof either altogether or except 
under a, license to the extent and in the manner permitted by such licensd 8ud 
cancelled in such notification. 

Th~ position at the moment is this. All the arms dealers in India are 
licensed. If a dealer in Bombay wants to import from a dealer in Delhi say 

-2,000 rounds of cart~dges, he has to apply for a transport license whereby he 
is saddled with an additional fee of Rs 10. In the present circumstances I 
think this is hardly necessary and it is a.n unnecessary. burden on the small 

-dealer. At the moment before a dealer could dream of importing this amnilU- -
nition he has to apply to the District Magistrate of Bombay, get hold of a no-

,objection certificate, hend it to the dealer in Delhi, whereby the dealer in 
Delhi applies to his District Magistrate, waits for about a week or 10 days, 
·deposits Rs. 10 which is ultimately recovered from the dealer in Bombay. This 
is an unnecessary waste of time and money and it is hardly necessary. 

Let us examine what -is the position of an individual. Suppose I have to 
import, in Poona, 1,000 rounds of ammunition from a dealer in Delhi. I write 
-to him. I am not speaking as a Member of this -House, but sa"" as an indivi-
~ual. He writes to the dealer in Delhi and the dealer sendR the ammunition 
·to me in Poona without getting this transport license and I am exppcte<l to 
-pay Rs. 10. The dealers lit both ends havll under the present rules to submit 
returns to the Dist.rict Magistrates of both the places. The dea.ler of Ddhi, 
-perhaps through a separate statement, sends a copy to the District Magistrate 
of the original place where the license is granted and ano~her to the District 
'Magistrate of his own province, so that both are informed that 1,000 lOunds 
'are sent to a particular pemon. I am sure that it is in the mind of tllf:' Hon-
{)urable Member that there should not be a miscarriag-e of ammunition in 
these present days. But I can assure him that it is ha.rdly possihle beca.use in 
-the present. circumstances llroper car& has been taken by the police. authorities 
and the District Magistrates. So I see no -reason or any justification to c.harge 
these dealers Rs. 10 aR an additional fee and to ask them to take out transport 

1icense. 
I do hope the Honourable Member will consider my proposal and will not 

{)bject to cir~ulate the Bill. 
Let us wait for the opinions of the Provincial 

'individuals and the arms dealers and then we can 
lIr. President: Motion moved: 

Governments and other 
examine the question. 

"That the Bill to amend the Indian Anns Act, 1878, be circulated for the pnrpoae of 
~liciting opinion thereon." 

The Honourable Sardar V&1labhbh&i Patel (Home Member): On behalf of 
Government I rise to oppose the motion for the 'circulation of this Bill. In I'he 

il1'8t place, I do not see any necessity for this kind of Bill at the presenli stage. 
-on the ground of necessity I may say 1jhat no inconvenience is caused 1io Ule 
-public but the inconvenienoe sug~ted is to certain individual licence-holde1'8. 
~e object of the Bill is that a licencee may be permitted to transport arm. 
'from one provinca to another without getting a licence, that is, the transport of 
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aa the preb(;ilt check for the license of arms is not going LO be relaxed there 
will be no diffioulty. 

I see a fallaoy in 1hls argument beoauae if the transport of arms from one 
place to another without a license is allowed, there would be a good deal of 

- illicit trafiie .. lid black-marketing. Unless a man carryiilg arms from one 
place, to another is asked to explain on the way or show the lioence for carry-
ing these arms and ammunition from a particular licencee, how is anJ 
check going to be maintained. It is no use arguing that all the accounti are 
kept by the licence-holder or by the person who is sending these arms to an-
other place and therefore there is no danger of arms being miscarried or being 
smuggled, beoause the aooounts in Bombay of a licenoee oould not be taJIied 
or compared with the accounts of the person to whom t.he arms are senil in. 
the Punjab. They are not both at one and the same place and it would take 
a long time; there are aillo other difficul~e. in checking. Therefore at the 
presenil moment, parfiicularly at this juncture to allow such facilities would 
be dangerous. 

The only ground which is suggested is that of fees. , If the payment of 
a fee of Re· 10/- is such a very great hardship in these times, then I think that 
for this House to consider such a small qUf.'st,iOll, whieh affects very few people 
to whom any inconvenience is caused. woulCi involve a considerable amount 
of money. TherefOl;e I feel that this motion should be opposed both on 
merits as well as necessity. There is already Section 10 which authorises 
Governmentl to make rules and any rules, if necessary c~n 1)1' inade at any 
time to cover this matter, I therefore s~ongly oppose this Bill. At the 

, same time, I may point out that the Provinces were consulted aud all the 
Provinces have also unanimously opposed this Bill. 

:Mr. Tamizuddin Khan (Dacca cum Mymensingh: Muhammadan RuralF 
Sir, I rise to support the motion. It is surprising thnt tIle Honourable the 
Home Member is opposing 1;he simple proposal to send the Bill for circul-
ation. There may be cogenoy in the arguments whioh ~he Honourable-
Member has advanced against the merits of the Bill but just now we are no~ 
seriously considering 1lhe merits of the Bill at all. What the' Honourable-
the Mover asks for is that the Bill should be sent for circulation. It is not 
only the question of the fee of Rs. 10-/ which a dealer has to pay for taking a 
transport license but there is also the question of the tremendous inconve-
nience that he is put to in taking these licenses. The Mover of the Motion 
contends that -it is unnecessary to pu~ him to· this trouble and he has given 
reasons for that. The Honourable the Home Member replied that if a 
measure like this is passed into law, then it will be very difficult to chook 
smuggling. I do not know how that could ~e place. Smuggling can of 
course take pl~e in all ciroumstances, in spite of every precaution tha. Go-
vernment may take. There is smuggling of opium in spite of stringent laws~ 
, as every one knows. Therefore thati is no argument why unnecessary hard-
ship should be placed on such persons or those dealers who take arms and 
ammunition from one plaoe to another within British India. - These dealers 
are certiainly licensed dealers but ~ do not know how other persons can escape 
being caught as smugglers on the plea that they were licensed dealers. They 
must prove llo t/he police officer by whom t.hey a~e apprehended thall they 
were licen~ed dealers. Only a dealer who holds a license will be able to-
satisfy the police officer concerned buli a smuggler will not be able to satisfy 
him., Therefore. I think there is hardly any eogenb reason why a measure 
like this should noli be passed but, as I gaid in the beginning, this is not the 
silage where we should seriously consider the actual merits of the Bill. There 
is no gainsaying the fact That there are hardships on the part of certain class 
of people. Their number may. not be very large but There is hardship and 
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(Mr. Tamizuddin Khan] 
the Bill &imply proposes ihat that h8Tdship should be removed. lIow it can 
.be removed is proposed in the body of the Bill and l1he ptoposal now ia 11hai; ~ 
Bill may .be clrCula/led for OplnIOn. If it is found that; all or most of the 
provincial governments have advanced arguments similar to those of the 
Honourable 1!he Home Member, in ~hat case of course the House will be dis-
}losed to say j;hall i~ would be inadvisable to pass the Bill into law. There-

. fore 1 see no reason why this proposal to send the Bill for circulation should 
be opposed. Sir, I support the motion. 

Shri D. P. Ka.rm&rk&r (Bombay Southern Division: Non-Muhammadan 
Rura.I.): Sir, I oppose 'he Bill. I was surprised that a Bill like this should 
have peen moved at a time when possibly greater safeguards and precautiona 
were necessary against the movement of anna and ammunition from one Vlace 
to another. Two reasons were soughi to be advanoed by the Honourable 
Member who preced~d me. The first a:rgument was that at the present mo-
ment a very modeiit proposal has been made, vii., that this motion be circu-
latied for eliciting opinion. The point is thati even when a Bill is to be 
-circulated for opinion, there must be some reasonable ground for entertaining 
the Bill at all. When we examine this Bill we would see unforeseen possi-
bilities for the abuse of the provisions of the Bill and on ~hat ground I suggest 
}hat this Bill does not deserve tio be considered for one single moment. 

The second argument that was advanced by the speaker who preceded ill~ 
was that in spite of any law to the contrary there is ample smuggling going 
-on already irrespective of any legal provisions and ~hy not pass this Bill. 
We all know to our very greatj regret how some months ago arms and .knives 
-and other lethal weapons were sought to be circulated to all the provinces 
from particular centres and we know also how very difficult it was for Govern-
ment to prevent their circulation. Under those circumstances when every 
effortl should be made to prevent any possibility of smuggling of arms from 
one part of the country to another and when any movement of anns should not 
ilake place without the knowledge of the Government, at; suob a time to pSBS 
a Bill or place on the statute book a measure of this kind, which is likely to 
be abused by interest/ed persons would be extremely undesirable, Sir I feel 
that a measure of this kind ought not even to be c01l8idered. In these cir-
iSumstances I oppose the Bill very strongly. It is a Bill which is not at all 
neoeBBary. As was pointled out by the Honourable the Home Member the 
hardship or inconvenience which 1ihis Bill seeks to remedy is not of a univer-
til Dature. If, for instance, in a population of 40 crores, 20 crores were to 
oome forward before this House and say that they were prevented from the 
possession of arms because this difficulty stands in their way a.nd pl'f1\'elrlJB 
:the 1ire.nsport of arms from one part of the country to another, there would be 
some ground for a Bill of this kind. The possibilities of smuggling ImIlS are 
very great at present and at such a time I should like 110 be enlighteJ!led 88 te 
how mfl.'llY dealers in arms have really suffered on aecOunt of. the provision 
under Section 10 of the Armll Act.· Section IG is a. very ftlutsry proviaion. 
The Governor General in Council may from time to time by notifieation in the 
Gcuette of lndia regule.te or prohibit the transport of arms. It is not a 
power which the Governmentl always assumes. It isa permissive power iIo 
be assumed by Government when lleeellsary an~ under those eircmmrianees 
any f'Tflendment of the provision of Section 10, lis iii is in the Arms AM, 
would be liable to be abused i'n a very bad manner, particularly in the present 
-critical conditions of the country. Sir, I oppose the Bill. . 

Mr. Ahmed E. B . .Tder: Sir, I have heard with very great attent.ion the 
speech of the Honourable the Home Member and I .mus1lsaythat I was n6t 
-c~nvinced as to why the lIonoura.ble Member should ob]eet ro the cireUlatton 
of thil Bill I _~." ... ~~.; ':'2:;;"~ J • _, ...... 
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The Honourable Member who preceded me asked as to what inconvenience 
~ section in jjhe Arms Act has caused jjo the arms and ammunition dea-
lers and how many of them have complained about it. I may point out 
to you, Sir, respectfully that I have been approached by the All-India Arms 
and Ammuntion Dealers' Association here. The dealers approached me and 
pressed me to bring forward this Bill to remedy ~eir grievances and as a. 
representative of a fum of arlllS and ammunition dealers in Poona I do feel that 
~heirgrievances are jUllt and real. 

With regard to. the anancial loss_ the dealers are put to, the Honourable the 
Rome Member sald tha~ in the present conditions Rs. 10/- is a small amount 
and that any dealer can easily bear it. May I point O'Ut that it is a question 
of paying Rs. 10/- every time and not once. As you know there are so many 
small dea.lers a.ll over India. Every time he wants to send some arimiunition 
he mus~ pay ~s .. 10_ and every time he must produce his transport licence. 
Whern IS the diS'tmctiion between an individual and a dealer? 

The Honourable the Home Member said tlfll.t there is a possibility of black-
marketing. I am surprised to hear about the possibility of black-marketing 
in a,rDlS and ammunition. It may be pointed out tha~ there might be illici~ 
sale and smuggling. Buil I am not convinced of the argument about the 
possibility of black-marketing.' And I would personally say that there is. no 
possibility at all for illicit 1lrade in arms and ammuni~on. First of all, arms 
and ammunition are sent by rall. The dealer does not go, for instanoe, to 
his representative at Delhi ilhat you can say that there is any possibility of 
misuse. As soon as a parcel of arms and ammunition leaves Delhi, imme-
diately the District Magistrate at the other pnd iR informed. 'I'he police go 
to ~e dealer, at Bombay or any other place, and find out whether the arms 
and ammunition have bepn received. If they are not, immediate inquiries 
&re made. May I in this conneotion ask the Honourable the Home Member 
whether he has received any complaint that any Consignment of arms and 
ammunition sent by one dealer to another has gone wrong or astray? I can 
say that not one consignment has gone asuay. There is s strong ,vatoh by 
the police over the oonsignments sent from one place to another. 

The slmle thing would apply to the individualB. Suppose I come to buy 
arms from a dealer in Delhi and I want to take them to Bombay. I mUB~ 
have with me my arms lieence; I am open to inquiry by the police. Without 
my own personal licence I cannot carry arms and ammunition in the train. 
Similarly, assuming that the dealer comes to Delhi and oames with him a huge 
quantity of arms and ammunition, he must produce his dealer's licence. 
My contention is why is this trBdlSport licenee required when all the dealers 
are licensed; they carry with them their arms lieences given· by the Diatriol 
Magistrate. 

If it is a· question of financial loss to Government, then we oan understand. 
But the Honourable Member says. there is no finanoial loss. I had expected 
thaij with the coming of the present Government there would be some ohange. 
The Bill was introduced in the last Budget session and I had an occasion to 
discuss it with the former Home Member. I can assure you that the then Home 
Member had .assured me that he had no objeotion .to have it circulated and 
:tha~ if the opinio~ wel"e favourable then the matter eould be considered lailer. 
My request is for circulation. . If the Honourable the Home Member and 
my friends here want to throw it out I do not mind. I have done my duty 
in the interests of the &mlS and ammunition dealers. If the Honourable 
Member feels tha' by a majority they oan throW this out they are weloome 
to~~ . 



624 LEGISLATIVE ASSEMBLY [14TH Fe. ·1947 

llr. President: The question is: 
"That. thl! Bill to amend the Indian Arms Act., 1878, be circulated for the purpose of 

eliciting opinion thereon." 
The motion waa negatived. 

CRIMINAL TRIBES (AMENDMENT) BILL 
Sri R. Venkatasubba Reddiar (South Axcot cum Chingleput: ~on-.Muham

madan Bmal): Sir, I move:1 . 
"That the Bill to amend the Criminal Tribes Act, 1924, be taken into eonaideration." 

,fUr, in doing so I do not wish to take much of the time of the House. A 
peru$al of the Act. as it stands. will certainly show that it is unnecessary still 
llo cOptinue the provisions of the Act or to have it any longer on the Statute 
book. With that idea I have also given notice of a motion for ~e repeal of 
this Act. But my attention has been drawn to the faot tha. i. was noi in-
cumbent on the provincial gOY '·.111l8Ilts to have the proyj,;ions of this Act ex-
ilended to their province, and any province which is now having this Act under 
its administration may have it cancelled by a notification in the Gazette. I 
have also come to understand tha~ the Madras Government has now before itiB 
Legislature -a Bill to proceed with tlhe repeal of the Act so far as that pro-
vinQe is concerned. I do not therefore press the other motion about which I 
have given notice. namely to repeal this Act. I shall be satisfied with these 
amendments which I now move. 

Under the provisions of this Acti, if a provincial government wants it can 
declare a certain community to be a criminal tribe irrespective of the fact whe-
ther all the members of thati tribe deserve to be included in criminal tribes 
or notJ. Immediately after that the District Magistrate is given power to 
register certain members of that -mbe in the register under this Acti. As soon 
lIB they are registered they have to intimate to the Government or to the police 
officer at particular times of the day, week, month or year. At fixed d!dies 
ilhey have to intimate. Some of them are waf.ched everyday, in the nigM. 
at about·U o'clock or at 3 o'clock in the morning. They are put to all sorts 
of inconvenience by the consfubles of the Police Department. They are 
undel" the mercy of these polioe officers. In spire of that this Act is sought 
to be continued on the statute book. 

My amendment is this. The amendment which I propose is to seclJion 
23 of the Acfl which seeks to impose additionsl punishment on those persons 
belonging fu this mbe when they are found guilty of certain offences under the 
Indian Penal Code. In my opinion these punishments are very severe. That 
is why I have tabled this amendment in a Bill and I seek the permission of 
the House for the consideration of this Bill. 

The amendmen~ which J propose are lIDree in number. Under section 
21\ (1) of the Acti. ~FI it ~t"."ils. the officers of the court are not given any 
nption as the wording is "shaU". 

"Wboever. bein~ ~ member of an'- criminal tribe. and having heE'n convicted of any of 
the offences nndel' UlP Indian Penal Code. schedule I, is convicted of the same or of" any 
other snch offenr... ~1t'lll. in the absence of special reasons to the contrary .... , he 
punished, etc." -

Fo~ the word "shall" I prouoseto substituf,e the word "may". 
In sub-clause (a) between the words "second" and "oonvic1li.on" I I!.ID 

suggesting the insemon of the words •• or further". The reason is that even if 
a. man is convicted once, on a second trial ne mav be punished with imprison-
ment for R time no~ less than seven years. ' 
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Here l propose to substitu1le th~ word "more" for ··less·. Lacier the ais-

Ling provision no choice is glven 1!0 the decidmg ufiicer of ~e courJj to award u 
pUDl&JlIDent which is leiS than 7 years. I want discretion to be Biven t.o the 
pl'88idinB oBioer. 

'l'h. laat amendment which I propose is the dele~on of sub·clause (b) which 
reads: "~n ~e third or any sUbsequent CODvwtion wiib ~anaponat.lon for 
lite". 1'here is absolutely no lust.lboat.lon 10r lUlpoaing a pu.u.wuuent of tWa 
sort even U a man IS 10uud gUl1~y several. times under the provwons of thi!i 
Act. 

These are the amendments which I' propose to move and I hope Govern-
men~ will aooepi my amendments. With ~h&se few words, Sir, 1 move ~at 
the .Bill be J!&ken into consideration. 

Mr. Presic1ent.: Motion moved: 
"That. the Bill t.o amend the (;nmillal Tribes Act, 1924, btl taken into consideration." 
Tlle Honourable sarcl&r VauabnDl1ai Fat.eL: On behalf of (ioverllWont, 1 riSt) 

to I)Upport tlle l:),H lor tue amenUlllent 01 LUe l,.;rulnuul TrIoes Act. it has a 
1lll11tell purpose to remedy the pOl)ltl0n III so tar as It IS obugaoory on j,he trylllg 
courts :to lWpose a sentence Wlllch is not based on any reference to the Cl'lIDe, 
but Oll the wllortunate fact of the perSOll being born in a particular commuulty. 
'l'hat is, in itself, llOt a defensible principle and tnerefore It can be objected to, 
As the House is aware, there are few sections in the lndian l'enal Code which 
prescribe the minimum sentence to be aW!l.rded, but that applies to all cases 
irrespective of community, but in this case a l2erson is to be given this pUDish. 
ment simply because 11e is born in a particular community. l'he unfortunatE 
circumstance of a man being born in a particular tribe 'Or particular class or 
lJarticu.ar cOIDll1unity shouic! not be the baSIl) for imposing a higher sentenct), 
1 have therefore no hesitation in supporting the Bill. 

Mr. President: The question is; 
, "That the Bill to amend the Criminal Tribea Act, 1924, be taken into eonsideratioa." 

The motion was adopted. 
Mr. Presidbllt: The question is: 
"That claUH 2 atand part of the Bilk' 
The motion was adopted. 
Clause 2 was added to the Bill. Cla'Y'e 1 was added to the HilL 
The Title and the Preamble were added to the Bill. 
Sri Bo. VeDkatuubba. Bedd1ar: I move: 
"n.t. the Bill be paued." 
III doing so, I have to thank the Home Member for having acoepted thtl 

alllEllldmsTI t. 
)(r. President.: The question is: 
"That the BW be puaed." 
'The motion was adopted. 

CODE OF CRlllINAL PROCEDURE (-u£ENDMl},NT) BILL 
AKBNDKBNT SECTIONS 161 AND 1~) 

&r1 T. V. Batakopacharl (Tanjore cum Triohinopoly: Non-;Muhammad aa 
Rural): No.4 on the List: . 

On further consultation with friends who were also responsible for sponsoring 
this Bill, I have resolved not to move the Bill for considerat:on. I beg leave 
of the House to withdraw my notice that the Bill be taken into considerRtion. 

JIr. l'raII4em: That- is not neeeuary. ' 
ad I!I. V. 8&t&kopacb&r1:1 do not propose to press the Bill. 
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iii '1'. Y. I&takopaohart (Tanjore cum Trichinopoly: Non-Muhammad'8.ll 
R. ural): When I gave notice of tqjs Bill, there was no intention on ~& part of 
~ then Government to table such a Bill before the House with the same 
objcc1;s in view_ But after. I had placed this Bill before the House and I was 
~tted to introduce it, I found frOUl a circular iSS1ole? to. us tabulating. .the 
Bills tha.t ara proposed to be moved by Government a BIll wIth the same object 
in view, . tha.t is, to preclude disciplinary action on the basis of a conviction 
for an offence not involving moral turpitude. The present Bill has the same 
object in view. I was anxious 'to k~ow whether. ~~ Governme~t wil.l sp~msor 
a Bill like this and whether there WIll be a posSIbIlIty of the BIn bemg mtro-
du~ed in this Session itself. I now learn that the Government have prepared 
the, Bill. They have got the draft ready and they will be introducing- it in this 
sef!sion. If Government introduce such a Bill, there is a much grea.ter chance 
of its becoming law. It is a much surer way and if, as I believe. Government 
wm kindly take us into confidence and consult us also or place the Bill before 
a Select Committee in which we might have a chauce of modifying it if neces-
sary. I would be eminently satisfied and my friends here who were with me in 
sponsoring this Bill will also be satisfied. In view of these facts, I do not 
propose to move my motion. 

Mr. PnIl4IIl\! So that falls to the ground. 

DELHI JIUSLn.r WAKFS (AMENDMENT) BILL 

&Jed Ghulam Bhik BairaDg (East Punjab: Muhammadan): Sir, I move. 
"That the Bill further to amend the Delhi Muslim Walda Act, 1943, for certain purposes, 

IlfI taken into consideration." 

This Act was pa.ssed in 1943 and has be~n in force since th~n. The actual 
working of the Act has disclosed some defects which exist in the provisions of 
.he Act and the object of my Bill is to remove those defects. 

First of all ,there is no proision in the Act to indicate the authority COUl-
petent to accept ~he resignation of a member of the Majli8-i-Awkaf or of thd 
Sadr of the M aili8. These defects were discovered lately when certain members 
had to tender resignations and the fJadT had to resign. In the actual working 
of the Act, it has been found that although duties are laid on the mutawalli8 of 
the several wahfs to supply certain information regarding their income and 
expenditure, yet there is no provision in the Act whereby a mutawalli who fails 
to give the necessary information with regard to the statutory obligation laid 
OD him can be dealt with in case of failure to perform those duties. The pncti-
cal result of the absence of 8\lch a provision in the Act has been that. the registra-
tion of the wakfs in the area concerned has not been completed up to now 
although four years hUH! elapse'll since the Bill becanle law and tnere IS '09, wa,} 
of dealing with the reoalcitr,ant muttJwalli8. It is therefore proposerd to have 
two new section sections 72 and 73. Under setltion 72 the Majlis or .the Nazir 
or any person authorised by the Majlis will have the same power as a civil court 
LO summon and enforce the attendance of witnesses, to get documents produced 
and to elicit information and section 73 provides the penalties to be enforced 
011 the recalcitrant 1nutalcallis. I may say that these provision~ are not new 
to the kind of legislation which was enacted in 1943. We have got the Bengal 
Wakf Act (Sect.ion 33) and the United Proyinces M:usl~ Wah,Act (Seetioll 

(Me) 



46) which empower an officer of the Wnkfs Board who is inquil'ing into a wakf 
case to ~licit information. to get nocuments produced and call witnt'sses just 
like & Ch:il Court . 

. I will read scct.jon 33 of the Bengal Wakf Act. It runs thus: 

. "For the pUrpa.e1 of any inquiry under this Act the Commissioner or any person sutho· 
filed by him in tkia behalf aball have the power to summon and enforce the attendance of 
~ Iilcludiilg the partiee intere.ateil and to compel the. produ~tion . of documeta by ~ 
aamitcJlI*ls and, M far u may be, 1n the same manner as 18 proVIded In the case of a CIVIl 
('Alurt unde; the Code of Civil Procedure, 1908." 

As to fhe penalties that are proposed in pl'opo~ed ~eetion 73, there is section 
57 of the Bengal Wakf Act, which sa:VF;: 

"(1l If • Jauta .. Ui f.u-
tal to apply for eDrolmnt: 

(b I to furnish statem~ntil of particular. 01' of accounts or returns ae required by thi' 
Act: 

Ic) to l!Iupply information or pazoticulars as required by the Board or the Commi8liouer 
• or a perl!lOn authorised by the Board or the Commissioner: 

td) to allow inI!Ipection of wakf properties, accounts, or records. or deeds and doeu· 
.neitt. reIa.tlIl« thereto, or assist inquiries and investi~tions. if caned UDOn to do 
.. '" the 1JeIird· or the ~0I1et' or a person authoriled by the Boarli or the 
l'AlmmilsioiDr : 

ta) to deliver possession of any weld property if ordered by the Board of the Court: 
If) to c.rty out the directions of the Board or the Commi~8ioner or a person authorised 

hv th& Boarel or the CoJaJaissiont!l': 
I() to pay the contribution payable under ~etion 59: 

I h I to dieeharl'8 aD.Yl'llblie dues: or 
(i) to do any other act which he is lawfully required to do by or UIlder this ~, 

lIe> MaD, uJ.e .......... ta. Court that there _ reuonable cause for hi. failure be 
pllJ1ishable' with fine which may en.eud to five hundred rnpeea. II ' 

'l'hus I have shown that there are corresponding provisions in those Acts and 
the proposed sections 72 and 73 have nothing novel about them. Therefore, 
[ submit that. in order to make the Delhi Muslim Wakfs Aot work better in this 
matter and to prevent the evasion of the duties ]aid on the mutawalliB bv this 
Act. it is necessary to pass thh; Bill, which I have the honour to move for 'consi. 
ileration. Sir. I move~ 

Mr. Presldeat: Motion moved: 

"~ tIoe Bill farther to aJaetld the Delhi MURlim Walde Act. 1943. for certain puYpO_ 
he taken inlo conlriderMieD.·· 

The Asaembly then adjoumed for Lunch till Quarter Past Two of the 
Cloo., 

. The Auembly re-aaaembled after Luneb at Quarter Put Two of the Cloot, 
Mr. Pr~8ident (The Rononrnhle Mr. G. V. Mavalankar) in the Chair. 



EXPUNGING FROM THE PROCEEDINGS OF THE ASSEMBLY OER-
- TAm REMARKS BY DR. G. V. DESHMUKH AND SJT. N. V. GADGIL 

JD'. Pn8lden\: I have received a request jointly from Dr. G. V. Deah=ukh 
and Sjt. N. V. Gadgil for expunging from the proceedings of the A.ssembly 
certain passages from what they spoke in the House on 6th February 1947, 
during the course of Dr. Deshmukh's Bill re: amendment to the Civil Marriage 
Act of 1872. 

The passages proposed to be deleted have been indicated in the said lett-er 
and I think it desirable that the House may be pleased to agree to the pro-
posed deletion. ' 

4. copy of the passages proposed to be deleted can be inspected by Honour-
able Members. who would like t{) do so. in the Notice Office till.2-SO P.M. OIl 
MOllday, the 17ti instant. If the House Rgrees to comply with the 'request 
made by Dr. G. V. Deshmukh and Sit. N. V. Gadgil, I shRl1 he glad to ordet· 
that the Raid passae-es be expunged from the proceedings. . 

Several Honourable Jlemben: We agree, we agree. 
Kr. Prelldent: This will be done. 

RULING BE ENTRY INTO THE DIVISION LOBBY DURING nmSION 
OF MEMBERS OF TIm EXECUTIVE COUNCIL NOT BEING 
MEMBERS OF THE J~EGISLATIVE ASSEMBLY. 

Kr. Prelldent:- A. letter was addressed to me by Mr. K. C. Neogy. I have 
considered the point mentioned in his letter dated the 5th instant. Before J 
deal with the point raised, I should mention the impression I had of what 
Mr. Neogv drew my attention to. He mpntioned to me that Honourable MessrR. 
Abdur Bab Nishtar and Ghazanfar Ali Khan, 'were present in the House'. I 
have no recollection that the fact of their having gone into the 'Ayes' lobby wa!l 
mentioneci to me. It may be that mv memory on this question may be slippery. 
Anyway, what was actuany conveyed to me is not of any consequence so far 8!l 
my final decision on the noint rRi!!ed !!oes. Mv deciRion is based on the 
assumption that the two Honourable Members "actuallv went to the 'Ayes' 
lobby". 

Section 68-E(4) of the Government of lndia Act, as set out in the Ninth 
Scbedule, says that "every Member of the Governor General's Executive 
Council . . . . shall have the ril:!ht of attending in and addressing the other 
Chamher" of which he has not been nominated a Member. It is, therefore. 
p.l,._, t.hBt thev have a rij!ht of beinl:! present in the Chamber at all times when 
tbe H011li!e is in session. The Section, to mv mlnd. cannot "e restricted to mean 
"B member of the Council of State CBn attend tht" Chamber only when he if; 
n.ddr6RRina this HOllRe". Such a construction would. be not 6nlv u'nnatural but.. 
if Accentp.d, would lead us to a reductio ad abmrdum. If be 'can attend onlv 
whit,. aodresFlinsr. it wOllM mean hp. cannot hI' l)re8en~ t.o hear tliR~llsR;nn on an" 
mnf.ion in reFll)Pct of which he wfshps f,n aeldreA!!. I do not think. Mr. Neo~ 
wi~lteFl to treat them as !'Itran~rs' in the Rou!!e whenever ~hey attend it. with011t 
Ad ~rf'~~;n go. 

The renl Question is as to whether they are 'strane-ers' so far as the Di,"sion 
T,ohhi('~ ~" whilf' nn~T Di"illion ill in pTO'!TeRI': And voting ill tR1rin~ plAN> in th,' 

( R2~ ) 
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Lobbies. It has been ruled in this House in September 1988, that the "Ayes 
and Noes Lobbies are an integral part of the House where the Members disoharge 
their responsibility of recordin~ their votes". The question therefore is as to 
whether the right of attending the 'House' extends to the Lobbies also, when, 
for the purposes of voting, t,be Lobbies are considered 8S an integral part of the 
House. 

The procedure for Dh1Sioll is well known. On the final demand for Division, 
the President says: 

"Ay .. to the Right and Noes to the Left." 
This is a clear direction by the presiding- authority of the Chamber that only 
those who have got. a right to vote will ent.er the Lobbies, which are considered 
to be an integral part of the HouI>e. Notwithstanding the fact that an Ronour-
able Minister who i~ a Memher of the Council of State has a right of attending 
'lnil nildressing the House. he bal': Ill') ri[!'bt OT votin<r: nnrJ, t'herf'forf'. thol1(!h th,> 
Lohbies are an integral part of the House to enable the MemberS of the ARsf'm-
bly to discharge their responsibility of recording t.beir votes, on Honourable 
Minister who is a Member of the Council of ~t,ate. baving no right to vote in 
this Assembly cannot have any access to t,he Lobbies while voting is goin't on. 
In pursuance of the direction of the PreRident ~o the" Ayf's" anil "Noes" to 
gO respectivelv f.o the Right and I .. eft Lohbif'I>, only" Aye"," nnd "Noes", ;.e., 
Members of the Assemblv who have a right to ,'ote are entitled to go therein 
and none who is not 1\ Memher of the Assemhlv hM Rny right to entf'r or hf' 
present in Lobbies while any DIvision is in progrei'1!'l, 

DELHI MTTRT .. Thf WAKFR (AMENDMEN'J') BIT ... T .. 

Mr. President: Com:idpration of the Motion movp-ti hv S~l'il Ghulam Rhik 
Nairang 'that the Bill further to amend the Delhi Muslim WRkfi'1 Act. tMn. ' 
for certain purposes be taken into consideration'. 

Syed Ghulam Bhlk :N&trang: I have finished my speech. 
JIr. Shavu A. La! JGovemment of India: Nominated Official): With your 

permiflsion. Sir, I mllY !'lay thnt tht" Government have no objection to leave this 
Bill to tbf' decision of Honourable ~I~mhers who reprel':ent t,he community. anrl 
hnyp it pn~sea with such amenament" fiS mny be moveil, ' 

111'. Prealdent: The position is clear. The question is: 
"That the Bill further-to amend the Delhi Mn8lim Wakf8 Act. 1943, for certain plll'Jl:Oses, 

be taken into consideration." , 
I 

The mot,ion waR adopteo. 
111'. Siddiq Ali Khan (Central Provinces and Berar; Muhammadan): Sir, 

I move: 
"That in clause 2 of the Bill, be-fore the words 'Muslim Wakfs Act' the word ~Delhi' be 

inserted." , 

1Ir. President: The ql,lestion is: 
.'rted·Tba~. in cJa1ll8 2 o(the Bill, before the worda 'Mu8lim Wa~. Act' the word 'Delhi' be 
IDBe • 

The motion was adopted_ 
Mr. 'PresIdent: The question is: 
"That clause 2, ~ lUIlended, 8tand part Ilf t.he l'ilI." 

rhe motion w,as adopted. 

/ 
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Clause 2 us :1lTlemlell \\ as nddl'{l to the Bill. 

·Clause i.I \\as mhled tIl the Bill. 

)If. 8iddiq Ali Khan: Sir, I move 

"That in clause 4 of the' Bill-
(a) for the words 'first N azir' wherever they OCCur the word 'N azir' be IU betitllted ; 
(b) in the proposed section 72 of the Act, riiter the words 'in the case of' the letter 

's' be inserted; and 
tc) in sub·sect·ion (3) of the proposed section 73 of the Act, the words 'of this sectiwl' 
( be omitted." , 

I 

~. President: The q ue~tioll IS: 

"That in clause 4 of the BiU-
(a) for the words 'first Nazir' wherever they OCCUr the word _ 'Nazir' be lIubstituted; 

(b) in the proposed section 72 of the Act, aft~ the words 'in the case of' the letter 
~~~~~;~ -

(c) in sub-section (3) of the proposed section 73 of the Act, the words 'of thia section' 
be omitted." 

The motion. wns adopted. 

Mr. President: The questioll is: 

"That clause 4, as Iomcnded. stand part of the Bill." 

The lllotiOlI \\"n" fl<1opted. 

mause 4 as anwnrled \1":\" a(\(led to the Rill. 

lIr. Stddiq AliKhan: Sir, I move: 
"That for sub-clause (1) of clause 1 of the Bill, the following be .ahatituted : 

'(1) Thia Act may be called the Delhi Muslim Wakfl (Amendment) Ad, 194i','· 

Mr, President-: The question is; 

"That for lIub-clause (1) of clause 1 of the Bill, the follow~ be lulntituted : 

'(1) This Act may be called the Delhi Muslim W6kfa (Amendment) Act. 1947· ... 

The motion wns adopted. 

)[t. PresideiJ.t: The fJllestion is: 

"Tbat clause 1, as amended, stand part of the Bill" 

The motion was ooopt,erl. 

CIQU!;e 1 fl!!l amended WflF; ndded to the Bill. 

The Title find the Prenmble were added to the RilJ. 

8714 Gb.DlI.m aJdk Ka,Inq: Sir I I mO'fe: 

"That the Bill, as amended, be paaaed." 

:Mr. lIre8ldent: The Question is: 

'''1'Iaat tIM Bill, &8 amended, be puaed." 

The motion WflS ooopted. 

, 

.. 



INDiAN EVIDENCE (AMENDMENT) BILL 
8Ji s. T. Mtpa (~adura and ;Ramnad cum Tinnevelly: ~on·Kuh&m

madan Rural): Sir. 1 mOVtl: 
"That the Bill further to IoIIMIld the India Evidel10e Act, 18J2, be take ill. oollli-

deration." 
I will in a few words mention the obiect and the effect of the Bill. As it now 
stands, there is a. provision in the Indian Evidence Act, section 90, which con-
cel1J.8 mainly the practitioners in law courts. The section runs thus: 

"Where any document purporting or proved to be thirty years old is produced from any 
CUII~y which the Court in a particular case considers }lroper, the Court !Day presume.~ 
the IIJD&t1rre and ew:ry other part of such document, which purports to be m the handwnt.mg 
of any particular penon is in that person'.. handwriting, IlIld, in the cue of a document 
H8CUted or attested, t.ha.t. it was dW.1 executed and a~teated by the peraOJlS by whom it 
purport. to be executed and attested.' 

The effect of the sectioll is that as SOOll as a UOCWllent which is more than 
30 years Old, and which is therefore technically called an "ancient doucment" 
is produced in court and is proved to be more taan 30 years old or an "lWcient 
document", the presumption applies that it was properly executed and properly 
attested. 'l'he presumption therefore, as you cau see, applies only to & docu-
ll1eut which is produced in original in a trial court. \." hat is sought by the 
amendment is to apply the same presumption to a document whlch IS Ull-
doubtedly more than 00 years old but which has been lost and of which therefore 
only a certified copy is produced. Of course the ordinary term "certified copy" 
rela.tes in legal language to a number of docnments; for iustance, a copy certified 
by a. district munsifi's court, a. copy certified by the sub-registrar, a copy certlified 
uy any other officer who has got custody of the Oligillal doeumellt., ~t\;. but 
as far as my amendment is concerned I seek to apply the presumption only to 
copies certified by the sub-registrar, and not to those certified by other officers 
because there m~y be certain difficulties in applying such presumption to. such 
copies. As far as sub-registrars' copies are concerned I think this amendment 
will enlarge the benefit of this section. It is well known that the system of 
registration of documents relating to immoveable property has been very highly 
developed in this country .tQ an extent which does not obtain ill England or any 
other part of the British Empire. So I think it is high time that we should give 
due recognition to this aspect of the question. • 

Then there are one or two other points I should like to-welltioll. When a 
copy of a document more than 30 years old is presented before f.I court it so 
happens tnat under the preseQt law due execution of the original is to be proved 
because the original is not before the court. Therefore the pract.ice obtains of 
putting in a witness-obviously to make a false statemel1t-who ilS not more 
than fifty years old to go in and say that he is 75 or 80 years old so that he may 
be able to prove the fonnal execution of a document. It is. a fraooc:ommitted 
on the court by all the parties concerned. but all all are agreed as to the genuine-
ness of the document the court winks at it_ Today the plaintiff's vakil does it 
and next day it is the defendant's vakil who will claim the same privilege_ 
Under these circumstances the practitioners know the jifficulty of the existing 
Section 90, and therefore the enlargement of it is now proposed. 

I need not go further into this question now. J will simply say that the 
GovernJllent wants that this Bill should go before a Select Committee. I under-
stand that Q motion will he moved with regard to this, and thfiefore the ,details 
can be settled by the Select Committee. Sir, I mm-e that the Bill may he 
taken into consideration. 

)[r. President: :Motion moved: 
"That. the Bill further to amend the Indian -EvidenOe Act., 1872, be taken into eons i-

deratin. It 
em) 
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JIr. Shavu A. LallGovernment of India: Nominated Official); Sir, loove 
an amendment to move. Government have no objection to the principle of 
the Bill, but they would like to have it further examined from the point of view 
of drafting, and with that object in view I move: , 

"That. the Bill be referred to a Select Commit,tee conaisting of the Honourable ~. 
Josendra Nath Mandai, Sri S. T. Adityan, Shri D. P. Karmarkar, Pundit ThaklU'. Du 
Bhargava, Sri T. V. Satakopachllri, Mr. Saaanka Sekhar Sanyal, Sardar SamplU'an 8lD.1Jh, 
Khan Mohammad Yamin Khan, Mr. Tamizuddin Khan, }lr. P. J. Griffitha and Mr. W. M.. 
Martin, and that the number of members whose presence shall be nece8&llry to col1lltitute a 
meeting of the Committee ahall be five." 

JIr. Preside~t: Does it mention any date by which the report 6f the Select 
\~oQ:lmittee should be presented to the House? 

, JIr. Shavu A. LaJ.: No date is mentioned. 
:JIr. President: The question js: 
"That the Bill be reierred to a Select Committee conaisting of the 'Honourable Mr. 

Jogendra Nath Mandal, Sri S. T. Adityan, Shri D. P. Karmarkar, Pundit Thakur DIU! 
Bhargava, Sri T. V. Satakopachari, Mr. Sasanka Sekhar BanyaI, Sardar Sampuran Singh, 
Khan M.ohammad Yamw Kmu, Mr. Tamizuddin Khan, Mr. P. J .. Griffitha and Mr. W. M. 
Martin, and that. t.he number of 'members whose presence shall be necessary to COl1lltitat.e a 
meeting of the Committee ahall be five." 

The motion was adopted. 

INDIAN COMPANIES (AMENDMENT) BILL 
(AMENDMENT OF SECTIOUS 25, 31, 32, E1.'C.) 

Dr. G. V. Deahmukh (Bombay City: Non-Muhammadan Urban): Sir, 1 
[uove: 

"That the Bill further to amend the Indian Companies Act, 1913( (Amendment ot' 
Sectiona 25, 31, 32, etc), be circulated f')r the purpose of eliciting opinion thereon." 
Sir, it ill a very modest attempt to improve the Companies Act in the light of 
the expel'ience gained after the passing of this Act, particularly the experience 
of recent years. 

1 will briefly mention the main objects of the Bill.: The proprietors, or the 
tnember, or the shareholder, who is really the owner of the company, should 
hav~ more Jmowledge as regards the affairs of the company-that is the main 
object of this amending Hill. If you want the future industrial development 
of the country which of course is all important and vital, you must pay proper 
attention to the laws which govern the Companies, because unless the companies 
are properly managed and unless people are aware·of the provisions of the Memo 
randum and of Articles of Association of a Company they will not come forward 
to invest their capital in these industrial concerns. In suggesting these amend-
ment we are not making any innovations: in fact, in other countries also 
Governments are trying to impTove the Companies Act in the post war. 
period. For instance, in England they appointed, what they call Cohen Com-
mittee, and as a result of the Cohen report a Bill is already coming forward 
before the House of Lords. ' 

I will now explain briefly the objects of the various amendments which have 
been embodied in this Bill: First of all, when the Prospectus and Articles of 
Association are published it is very necessary that they should be made available 
to any person who needs them if necessary, on a small payment of one-rupee. 
The advantage of this will be that before an investor puts his money into, a 
company be wilt know exactly where he stand1!. I know that even l;Iot present 
the Prospectus and the Articles of Association are printed and published and 
distributed, but if it is made compulsory by law it will be to the advantage of 
the ignorant investor in this country. ~ 

Then, Sir, there is a system of joint-holders of shares. It is very necessary 
thafl the proprietors of the company, in other words the shareholders, should 



INI)IAN COMPANIES (AMENDMENT) BILL 633 
know who are their colleagues in the company. I know that generally jointl 
names are put forward. but it is not always dOlle, and therefore I have pro-
posed that the name of every joiut hoider should be put Oll ~he register 
separatoely. 

Then, Sir, coming to the management of the oompanies, we find that the 
Dire.ctors very often IDE'.rely say ~hat the~e shares ~annot be transferred to any 
partIcular person wh() wants to mvest hIS money m the company. Of course 
the Directors may have the right to reject the transfer of shares, but at the 
same time I think it is only right that where they refuse transfer tliey should 
give ,their reansons for that ,refusal. As it' is if somebody goes to the market and 
~uy shares, and when the question of transfer of shares comes in, the Director 
decides without giving any reason that the shares cannot be transerred. I 
think it is very necessary that the reason for not transferring the shares should 
also be mentioned when the transfer is denied. That is another provision which 
I have put in. 

The other thing is before the general meeting when the general report is 
passed. Suppo.se if it is' not an unanimous report of the Directors. There 'are 
no reasons given and no mention' made of the dissenting opinion. Mter all 
Directors are appointed by the shareholders and if a Director thinks it is worth 
while to dissent from the general opinion, it is only right that it should be oblig~
tory or should be necessary on the part of the company to put before the 
general meeting the reasons why the Director has differed. 

. With regsrd to 1JJ.e auditing of companies, we, know that the apditors are 
appointed and that they may attend the meeting. I want to make it obligatory 
that the auditor should attend the meeting and not only that but when called 
upon I think he should be made to explain and if he has any complaints or any 
remarks to make on the annaul report of the company he should be allowed to 
do so. As it is auditors merely attach their reports. Very often they are pre-
sent. All the same, the auditors cannot make any independent statement and 
as such the shareholders of the company are in no position to know the reasons. 
They have merely to go by what the then elected President tells them. This is 
not in the interests of the shareholders, 

There is one thing more and I have mentioned it in clauses 9 and 10 in the 
Rmendment, As it is the Inspectors are apointed fOT the proper administration 
of the companies'but these ipspectors do not· seem to have the powers necessary 
tc enforce the efficient working of the companies. You will find that I have 
mentioned that actually the inspector said he had no such powers to ask for the 
auditors repqrt. I find that this is not a very desirable state of things. We 
have appointed insp~ctors under the old Companies Act but we have not given 
them sufficient powers to see that the affairs of the company are properly con-
"ncted. I find from Cohen's report that actually these inspectol'8 who are 
appointed by the Board 'of Trade have every' power to call for all the records. 
They can even examine independent witnesses. They can refer it to the Courts 
.and even they' have pow~r to wind up a company affur putting it before the 
Courts. In a country like ours, where capital is shy' and it is very vital that. 
industry should develop, I think, we cannot do better than give 1\ little more 
power to these inspectors who after all have no personal interest and they· will 
see to it that the company's affairs are properly administered. 

These are some of the reasons for bringing forward this modest mealilure. I 
have not .tried to change the framework of the Companies Act. I have not 
even gone as far as they are going in other parte of the country with regard to 
the Companies' Act. For instance, I am informed that the Government may 
not have any objection to sending. this round for eliciting public opinion. I am 
very happvto know that this is the attitude of the Gove1'llment and I am told 
that they' want to bring forward a comprehensive Act with reference to this 
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Companies Act. I therefore, request the Government to take a few. more things 
into consideration which I have not inoluded in this Bill. 

When the company is floated, the public is informed that 60 or 70 per cent. 
of the shares are taken by the Direotors, their friends and relatives. This has a 
very pernicious effect on the public. ThEl public think that since the Directors 
have taken 60 to 70 per cent. of the shares, therefore the company must be good 
and it is worth while investing it. Very often it so happens-I am not talking 
of all the Directors, but I have had experience in Bombay since I come from 
a commerical place and represent a commercial constituency-that this action 
is meant to boost up the shares. The Directors take just the qualifying shares 
and l~ave the other shareholders ignorant. Those who do not know the intri~
cacie~ of these workings have to hold the baby, so to say. Very often after the 
Direchors have gone out we find that the. premium drops and the company is 
not in as good a position as it should be in. When the Government takes up 
this comprehensive Act, they will look after these capital issues and see to it that.. 

_ those Directors and others who say that they have taken 60 per cent. of the 
shares, that for a period of at least six months or a year these shares are regis-
tered in their names. When they say that they have taken a share, it is only 
right and correct that they should have it for at least six months or a year. I 
hope the Government will see to this. 

The second thing ........ . 
lIr. President: It is beyond the scope of the present Bill. 
Dr. G: V .. Deshmukh.: I think I will take the oppo.unity of suggesting 

these measures when the Government brings forward this Bill. There is how-
('ver a suggestion, emanating froIn England that no person over 70 years of age 
should remain a Director. I should suggest the age of 60 in this country. After-
these suggestions and since there is no opposition to the Bill on the part of the 
Government, I move for the present that this should be sent round for public 
opinion. 

Mr. President: Motion moved: 
"That the Bill further to amend the Indian Companies Act, 1913, (Amendment of 

Sections 25, 31, 32, etc.), be circulated for the PUl'pOll6 of eliciting· opinion thereon." 

1Ir. Shavax A. La! (Govenunent of India: Nominated Official): As my 
Honourable friend has just mentioned, Government has alread,¥ under considera-' 
tion a comprehensive revision of the Indian Companies Act, and they have 
appointed an eminent solicitor from Bombay to examine the Act and the changes 
that may be necessary therein and we expect the report very shortly. I~ anti-
eipation of these changes, we have forwarded to him a copy of this Bill, and I 
am sure he will consider the amendment suggested by my Honourable friend 
when he submits his report. I should. however, myself prefer that this pre-
sent Bill should be held up till the Government introduces the comprehensive 
measure on the point, because piece-meal interference with the Indian Com-
panies Act is not really desirable in the public interest. But if my Honour-
able friend, Dr: Deshmukh persits in his intention, then Government would 
not obj'ect to it. Of course at this stage Government cannot commit itself to 
any particular course of action in regard to the suggestions made. 
. Dr. G. V. Deshmukh: May I give one explanation. It may be that I am 

llwrely persisting for no reason. If you permit me I will tell you the· reason. 
- Mr. President: The request, as I have understood it, is this. In view of the 

report of the gentleman concerned, and in view of the fact that this Bill has been 
sent to him for consideration before making the report, it is suggested that Dr. 
D!lshmukh nE'E'J not press his request for circulation. If he is very particular 
that it sbould .be sent for circulation, Government have no objection. though 
they do not wish to commit themselves t~ any of the suggestions. 
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Dr. G. V. Deshmukh: I wish to explain why it should be sent round. Four 

years ago in the case of Clause 86(£) I wrote to the Government to move an 
amendment to the 'Oompanies Act. Four years have passed. I was promised 
~hen that Government would soon be moving in the matter but they have done 
nothing of the kind. I hope I will be a kind of .8,jltimulus to the Government. 

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 
I~ection~ 

Dr. G. V. eshmukh: Yes, injection 1 I think my giving this amendment 
will specially help the Government to get public opinion to proceed with the 
Bill more quickly. The impression might be given that I was unreasonable in 
persisting in spite of the Government's request. As a matter of fact I am 
merely doing this to help the Governmen~ to get public opinion as soon as they 
can and I hope the House will agree to sending this Bill for eliciting public 
~~. :~ 

Mr. President: The question is: 
"Tbat the Bill further to amend the ~ndian C~mpanies Act, 1913, (Amendment of 

Sections 25, 31, 32, etc.), be circulated for the purpose of eliciting opinion thereon." 
The motion was adopted. 

INDIAN RAILWAYS (A~ENDMENT) BILL 
Mr. S. Guruswami (Nominated Non-Official): Sir, I beg to move for leave 

to introduce a Bill further to amend the Indian Railway Act,. 1800. 
)(r. President: Tlee question is: 
"That leave be grante~ to introduce a Bill further to amend the Indian Railway Act, 

1890." 
The motion was adopted. 
Mr. S. Guruswami:Sir, I introduce the Bill. 

CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL 
Pundit ThaJrur Das Bhargava (A~bala Di~ision: Non-Muhammadan): Sir, 

I beg to move for leave to introduce a Bill- further to amend the Child Marriage 
Restraint Act, 1929. • Mr. President: The question is: 

"That leave be granted to introduce a Bill further to amend the 0hild Marriage Restraint 
Act, 1929." . 

The motion 'was adopted. 
Pundit ThaJrur Das Bhargava: Sir, I introduce the Bill. 

DURGAH KHWAJA SAHEB (MJ:E:ND)fE:NT) BILL· 
Syed Ghulam Bhik Nairang (Eas~ Punjab: Muhammadan): Sir, I beg to 

move for leave to introduce a Bill. further to amend the Durgah Khwaja. Saheb 
Act, 1936. • 

Mr. President: The question is: 
"That leave be granted to introduce a Bill further to amend the Durgah Khawaja Saheb 

.Act, 1936." 
The motion was adopted. 
Syed Ghulam Bhik NaJrang: Sir, I introduce the Bill. . 

INDIAN PENAL CODE AND THE OODE OF CRIMINAL PROCEDDURE 
(AMENNDMENNT) BILL 

Pundit ThakUr Das Bhargava {Ambala Division: Non-Muhammadan): Sir, 
1 beg to move for leave to introduce a Bill further to amend the Indian Penal 
Code and the Code of Criminal Procedure, 1898. 
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Kr. President: The q uest:on ill; 
"Th&t. leave be granted to int.roduce a. Bill further to amend t.he Indian Penal Code and 

t.ha Code of Criminal Procedure, 1898." 
The motion was adopted. 
Pundit 'l'h&kur Das Bha.rllva: Sir, I introduce the ;Bill. 

lNDIA.t-; MINES (AMENDMENT) BILL. 
Mr. S. GUl'WIwami (Nominated Non-Official): Sir, I beg to lllOye for leave 

to introduce a Bill further to alllend the Indian Mines Act, 1923 . 
.,. Preadent: The question is; 
"~a~ leave be granted to introduce a Bill further to amend t.he Indian Mines Act, 1923." 
l'h'e motion was adopted. 
Mr." S. Guruswami: Sir, I introduce the Bill . . 

STATEMENT 0.F B USIXESS 
The Honourable Pandit Jawallarlal Nehru (Leader of the ;House): 5.ir, 1 

would suggest to the House, in view of the fact that there is a great deal of 
II p.JI. offieial business and during the last few days the progress has been 

slow, that during the next three weeks the House should sib till Six O'clock on 
the days of official business. That will mean that the House will sib till Six 
O'clock ou the 17th. 21st and 27th Februan al1d also on the 5th March that 
is for fOlll' da,vs. This would give us four extra hours which might enabie us, 
if the HOIIRe cooperates. to get through the official business. May I also beg of 
Honournble :\fembers to help us in getting through this business not exactly 
by limiting their Rpeeches hut by not speaking at sllch length as sometimes thej· 
are tempted to do. . 

Mr. President: I believe the House has no objection to the suggestion. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 17th 

Februarv. 1947. . .. 
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